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COUNCIL OF STATE. 

FrUlay, 25th Sepumber, 1942. 

The Council met in the Council Cha.mber of the Council House at Eleven 
of the Clock, the Honourable the President in the Chai,r. • 

ADVISORY COMMI'l'TEE FOR THE UTILIZATION BRANCH OF THE 
GEOLOGICAL SURVEYOr INDIA. 

THlII HONOURABLB THB PRESIDENT: With reference to the announce-
ment mad') by me on the 23rd September, 1942; regarding nominatiolUl to the 
Advisory Committee to advise on problems conneQted with the work of the 
Utilization Branch of the Geological!Survey of India, 1 have to announc'e that 
the following Honourable Members have been nominated for election to that 
Committee ;-

1. The Honourable Mr. H088ain Imam. 
2. The Honourable Rai Bahadur K. Govindachari. 
3. The Honourable Rai Bohadur Sir Satya. Charan Mukherjee. 
4. The Honourable Mr. Nikunja Kitlhore Da8. 

. There are four candidateR for two Ile&UI and an election will be beC'ellll&ry. 
The election will be held on Monday, the 28th instant. ~ 

. 
QUESTIONS AND ANSWERS. 

UNITBD NATIONs DAY PARADB III NBW YORI[. 

49. THB HONOUlU.BLlII RAJA Y11VRRAJ DUTrA SINGH: HaTe 
Government made any enquiry into the report. that Briti"h Official tried to 
diaoourage representatives of India from taking part in tbe UnitOO NatioDll Day 
parade ceremony in ,New York in July: last' What MC the actual faote , 

TaB HOK01TB4BLlII 8m )lAHOMED USMA N: The Government of IDd.i& 
.have ascertained from tbeAgent.General for. India in the United Sta~ of 
America that there is no foundAtion whatever for this report. 

2. The fa.cts are &8 follows :-
The City of New York invited the Indian Agent. General t-o arrange aa 

India.n entry for the United Nations War Parade to be held in New York City 
on June the 13th, Naturally no Indian troops were available and the mort-
oeea of notice made it impoaaible to zuake .. ny elaborate arrangement.; but .. 
II Float " W&8 arra.nged. which W&8. favourably commented uJ)O!I both by the 
New York Pre.. anct Radio commentators, aDd or wbich I shan be glad to mow 
the Hoaourable Kember a photograph. 

( 157 ) .4 

• 
• 
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MANUJ'AOTUBE O:r MEDICAL SUPPLIES AND STORES :rOB THE ARMED FOROl!lS. 
50. TBlC HONOURABLE RAJA YUVERAJ L1t.rTA SINGtl: Will 

Government state approximately what percentage of medical supplies and 
stores required for the armed forces, are now made in India as compared with 
the pre.war output; and what steps, if any, are being taken to maintain and 
inorease the standard of supply of Indian medicines and drugs in post.wa.r 
conditions in this country' 

THE HONOURABLE MR. C. MAol, G. OGILVIE: (a) The percentage of 
the number of items of medioalstores required for the armed forces, now'manu. 
factured in India, is approximately 68, whereas the pre·war output was only 
25. 

(b) This ma.tter will be considered by the appropria.te Reconstruction 
Committee together with the general question of ensuring the continued develop. 
ment in the post.war period of industries started during the war. ' 

EVAOUATION OF THE POPULATION OF OERTAIN AREAS IN THE UNITED 
PROVINOES . 

• 
5LTHE HONOU'RABLE RAJ'A YUVERAJ :DUTTA SINGH: Is it a fapt 

that under the direction of the Government of !J.ldia. the ejectment of the civil 
popuiatidh from certain areas, urban and rural, has been carried out, without 
any proper notice, or compensation, or arrangements for transport and pro. 
villidn of land and housing fot those thus forcibly ejected in the 
United Provinces 1 Will Government state the arel}s from which the population 
have boon compelled to evaouate, the reasons for the flame,the tota.l amount. 
of compensation paid to them, or other facilities given 1 What ILpproximately 
would be the number of persons affected by this order of (wacuation t 

GEN.ERAL THE HONOURABLE SIR ALAN HARTLEY: The population 
has had to be removed from certain areas in the United Provinces in connec· 
tion with the (lonRtnwtion of aerodromes. Suoh removal has been carried out 
by the Provinl'ial Government and therefore t.he Centra.l Government have no 
infonnation about the payment of compensation or the arrangements for 
transport and provillion of altllrnative land and hOUS68. In requesting the 
Provin('ial Government to acquire this land, the Central Government stressed 
the fact, that, DiMtrict. Officers should give as much notice as pOBBible to all per. 
BOnl! t.o be evicted, that no one should be evicted unnecessarily, and that com.· 
pensation Rhould be on a generout! scale. In this connection I invite the atten. 
tion of t,he Honourable Member to the Press Communique issued by Govern. 
ment on August 4th about the stepA which are being taken to alleviate th& 
hardship caused by certain Defence MeaMureM. They also btought to the notice 
of the Provinoial Governments a Press Note iS8ued by the Director of Publio 
Informa.tion, Bengal, Calrutta, on the 15th of April, 1942, detailing the mea.sures . 
which were be~ taken by the Bengal Government in similar circumstances. 
Government have 110 information as to the number of persons affected by the 
orders pas,sed by the Provincial Government and I regret tha.t it is not p<l8IIible 
to specify the a.re&8 concerned since this would afford valuable information to 
the enemy. ' 

EXPORT OF FOOD8TUITS. 
62. TBB HemOUBABLB Ru. YUVERAJ DU'ITA SINGlI: Will Govern. 

ment state to what COWltries India has sent food supplies. since the outbreU 
of war j and how muoh to each country 1 . 
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'lim HONOU&&BLB Sm ALAN LLOYD: The following quantitiea offood· 
.ttlW. were exported from India. during the period September 1939 to June 
)942 r- . . 

~ 

lUoe • 
WhNt and wheat flour 
0'- graiDa and pulaee 

The countries involved were :-

TOIIII •• 

827.3111S 
480.606 
278.449 

Uni~ Kingdom, Netherland., Aden and Dependenciea, Arabia, Bahrain 
Islands, Ceylon, Straits Settlements, P'edelahd !rIa4y Stetes, &.utL Aflit., 
Port,uguelle Ea,et Africa, MauritiU8 and DeFendencies, Kellya, z.n .. ibar and 
Pemba, other East Afri(an Ports, Callilda, United States of Ameri(a, Clla, 
West. Indies (other than Cuba and Bahamas), Persia, Burma. Anglo E~3 Ftian 
Sudan and Eire. 
. It is regretted that figures of export to each country cannot be pubUabed 

.aJI it might discl088 information of value to the enemy. 

'DuTH IN ENGLAND OJ' Tll'B FAXlLY OF DR. W. H. H. SEU. 
SmoBE. 

53. THE HONOUR.lBLE R .. JA YUVERAJ DU'Il'A SINGH: III it a 
fabt that Mrs. Sera Singhe, wife of an Indian doctor Mr. William Henry Hubert 
Sera Singhe, of Smethwick, Birmingham, and her three children "'ere found 
dead at her home in June, 1942 while her husband was patient ill a Birmil gbom 
Hospital' Has any inquiry been made; and what are the faots and ciroum. 
stances relating to thi~ inc.ident , 

THE HONOURABLE M'a. A. V. PAl: The Government of India have no 
informat.ion at present. From the name given t.he doctor would sppear to be a 
Ceylonese. Inquiries are being made and if he i~ fO\Jnd to be an lndian any 
information that may berome available will be laid on the table of the HOUle. 

Nuon 01' SBCU'RlTY PmSONERS IN DIFFBRENT PROVINOES AND TBB 
NUlII~EB RELEASED BY THB SPBCIAL. TBlBVltiAL. 

M. Tln: H()1(o'D'BABLE RAJA YUVERAJ DUTTA SINGH: WiD 
Goveomment stat.e the numbers of secul'ity prillOUerll in the djffel'C~l1t ProvinOOll, 
and the numbers released as a result of the decision/l of the Special Tribunals 
which were appointed to review their C&RP.8 Y 

'I'D HONOUllABLE SIR MJ\HOMED USMAN: Government have no 
information l'e(lurding the present number of security prisoher8 in the Provioces, 
nor can they state· the numberH released by Provincial Governments M a result 
of the review of their cases ; but they undel'Pt.ar.d that t.he number of releallell 
has been considerable. Of the 29 r __ of Central Government IIfwurity pri. 
soners reviewed by the Commit.tee appointed for this pUrp08e bv the Govern. 
ment of India, 14 have been re1e&11ed and five more C8II08 are .till under con· 
sideration. 

PRISONERS IN TBlI AND ...... S. 
116. THB Ho)(oUIWlLE RAJA. YUVERAJ DU'l'TA SINGH: (II) WiD 

Government state the number of priaonera, including "political priKJaer. ", 
if any, in the Andaman Islanda at the time of the Japanese occupation i &lid 
what beoameof them' <b} Now that the ADdaman h ... become t'lIlemy territory, 
where are the pr.Uonera with IeIltenoe of penallerVitude beinI kept , 
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THE HONOUBABLE SIR MAHOMED USMAN: (a) There, were about 
1),850 prisoners in the Anda.mans at the time of the Ja.pa.nese oCcupation ofthe-
Islands. OQt of these about 150 were actually in the jail and the rest were 
outside the jan, either as talabdars or self.supporters. There were no prisoners 
in the Andamans who were convicted of ofl'ences in connection with any politi. 
cal movement. The Government of India have no informa.tion as to what has, 
become of the prisoners since the occupation Qf the Islands by the Japanese. 

(b) Pris'onerK sentenced to penal servitude are not scnt to the AndalfianB 
but scrve their sentences in Indian jails. The Honourable Member is perhaps 
thinking of convicts fI~ntenced to transportation. For some time pa/oit such 
convicts have not been deported to the Andamans compulsorily. Only those 
who volunteered for the Islands 'were Kent there provjd~d they fulfilled certain 
conditions. All convicts now naturally remain in Indian jails. 

INDIA AN"D THE LEAGUE 01' NATIONS. 
56. THE HONOURABLE, RAJA YUVERAJ DUTTA SINGH: Will 

Government state (rt) whether India cont.inucs to be a mbmber of the League 
of Nations; (b) jf so, what financial contribution she has to pay per year, 
and up to what year such contribution has already been paid; a.nd (e) what 
other countries and States are members of the Lcagm, of Nations at present' 

THE HONOURABLE MR. SHAVAX A. LAL: (a) Yes. 
(b) Each Member·State contributes towards the total expendit.ure of the 

League in the proportion of the number of unitl'- assigned to ber in the scale of 
allocation for the time beinl! in force. ThuB in 1941 India pl1id 4~/522 of the 
total expenditure which in Indian cUl1'cncy amounted to RH. 7,54,649. 

(e) I would invite the Honourable Member'/! attention to the statement 
of contribution/! (Document No. C. L. 12, 1941. Xl, dated the 15th October, 
1941) ,published by the LeoJ!ue of Nations whi('h ('ontains 0. .complete list of 
Member·States. A copy of this document is in the,Library. 

E'\U'LOYM1I:NT OF POLICE CONSTABI,ES FOR TR'E PROTECTION OF R:ULWAY 
TRACE IN BIHAR. 

57. 1'1111: HONOURABLE R.A.lA YUVERAJ DUTTA SINGH: Is it a fact 
that arrangements have been made to employ the services of a spooiaJ batch 
of about 1,400 police constables.t.o guard thtl railway t.racks bt~onging 'to the 
E. I. R. in thtl Province of Bihar as a precaution against railway disasters' 
If so, sill(l(1 R'loilwo.ys is a Central subjeet, will the expenditure involved fall 
upon the Central Revenues or upOn, Provincia.l Revenues' What approxi-
mately will be the annual expenditure' 

THE HONOURABLE SIlt MAHOMED USMAN: Yes. The expenditure 
will fall upon Central Revenues. The annual \ cost will be approximately 
Rs. 5· 5 lakhs. 

ALLOCATION OF DEFBNCE EXPENDITURB. 
5S. THB HONOUBA.BLE RAJA YUVERAJ DUTrA SINGH: Is it COD-

templated to effect a revision of the basis of the Chatfield Committee's recom. 
mendatioll8 allocating India's defence expenditure between India and Eng1a.nd t 
If 10, what are the specifio propoea.la in this connection' And on what balds 
and in what proportion, if any) war expenditure between India and England 
is to be divided, in view of the proximity of the war to this country , 

1'RB HONOU'BABLE VIB, C. E. JONES: The allocation of DefenCE' ezpen-
diture between India and England is governed not by the Chatfield Committ~'s 



QUBSTIONS AND ANSWBBS 161 . • "reoommendations but by the Financial Settlement described in my Budget 
Speech for 1940·41 to which the Honoura~le ~mber is referred. 

EJol'lDOT 01' TID RHOBNT DISTUBBANOBS ON RIKlRUlTlIBJfT TO Tin: lNDU.N' 
ARMY. 

G9. Tn HONOUBABLB RuA YUVERAJ DtJ"l"':fA SINGH: Will Govern-
ment state whether the internal disturba.noee in India following the arrest of 
lIr. Qa.ndhi a.nd other Congresa leaders have in any way alfected reoruitment 
to the Indian Army' What steps have Government taken to inorease the 
tempo ofrecruitment for the effective defence of this country against the threat· 
-ened danger of invaaion , 

GmnuuL THJI HONOURABLB BIR ALAN HARTLEY: The &D8wer to tbe 
urst part is in the negative. Recruiting figures for August are well up to aver· 
.age. 

Steps taken to accelerate ~he pace of reoruitment include the expansion of 
the recruiting organization, opening up of fresh areas a.nd new sub.cl&888&, in. 
creased propaganda and advertisement, a.nd enlistment of civil &8sista.nce and 
.appointment of civil recruiting officers on an increased scale. 

CONSCRIPTION OF INDIANS IN HONG KONG. 

60. TIlE HONOURABLB RuA. YUVERAJ DUTTA SINGH: (a) Have 
Government any information that Indian nationals in HOD8 KODg have been 
virtually consoripted for military service by the Japaneae; while a large number 
-of Indian soldiers haS been transferred to Canton wbere they are being used 
for sentry and guard duties in order to release Japanese for front· line ~rvioe' 

(b) Is it a fact that India.n students, businessmen, and police have been 
.oompelled to register for military service by the Japanese, and have alao been 
.(l()mpelled to join the India.n Independence League t 

(c) Has any attempt been made through neutral or other 8Ouroee to obtain 
the foregoing information , ' 

TID: Ho~oUaABJ.E MR. A. V. PAl: The Government of India have no 
information at present. Inquiries are beinl{ made and any informat.ion that 
may become available will be laid on the table of the House. 

ELIMINAnON OF NON· ESSENTIAL BUSINESS DtTRING THt WAR AND mE 
POLICY OF GOVBRNMDT WI'J'JI REGARD TO OFFICIAL BUflINB88 TO BB 
PLACED BEFORE THE LEOISLATURE. • 

61. TUB HONOl.1lU.BLE MR. M. N. DALAL: (a) TI it the policy of 
Government t . concentrate 0 cial energies 80 far 88 poesible on activitiel 
-directly relevant to the war effort t 

(b) If so, te what extent will this policy affect the DatUIe and volume 
of the official buaineaa placed before tqe Central LegialatlJre during the 
remainder of the war period and the fumiBhing of information in reply to 
queatiolll put by non· official members, . 

THE HONOURABLE SIR MAHOMED USMAN: (~) Yf!II. Department. 
have been asked to give complete priorit.y to Of eleential ., work and to eliminate 
.. ~n.8II8ential " work, as far lUI pOMible. even at the COlit of IIOmc eftidcmcy. 
ElI8entilll work is work which is directly related to the war efrort or Ucl'onremed. 
with the maintenance of the adminiAtration at the minimum we J.weJ or eM. 
-eiency or the preaervation of conditions ne<'e8ll&1'y for the .tabiUty and war 
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resistance of the country or is enjoined by atatute or is suc~ thatit cannot be-
postponed for the period of the war. 

(b) Government have decided not to proceed with any new proposal for 
legislation unless itS purpose is eS!lential or unless it is likely to Yield substan. 
tiallybeneficia.l results at the cost of a relatively small expenditure of labour. 
As rega.rds questions, the policy of Government has always be~n to do their 
best to furnish all availableinforination in thinr replies. In accordance, how. 
ever, with the policy described in answer to part (a) of the question, Govern. 
ment must consider carefully in each case whether the time and labour in· 
volved collecting information, which is not readily available, would be in 
justified in war time by the importance of the matter. While, therefore, ques· 
tions in the Legislature relating to .. essential" matters will as far 8S possible 
be, dealt with as usual, questions relating to .. non·essential " matters will be 
oarefully examined and, generally speaking. infprmation in reply to them wilT 
be furnished only if they are of teasonable hnportance and/or information is 
available or can be made available without much correllpondence and research. 

, CBNSORSHIP OF CABLEGIRAMS SBNT BY FOR;EIGN COR;BBSPONDENTS OF NEWS. 
PAPERS. 

62. THE HONOURABLE MB. P. N. SAPRU: Will Government state-
whether cables !lent by ·U. ~. A., Chinf:l!'le and other foreign correspondents to 
their countries and the papors whieh, they are, representing are liable to be-
censored and, if 80, the roaHon therefor t 

. GBNBBAL' "HB HONOUBABLE SIB ALAN HARTLEY: Yes, owing to 
oonsideration of military lIecllrity in war time. 

PuBLIQATION OF THJl ANGLO·AMBBIO.Al( AGREEMENT. 
63. ~'HB HONOUBAB1--E RAJA YUVERAJ DUTTA SINGH: Will 

Govcmment statt'l whether all th!l tnrms ofthCl Angl(j.Amel'iclln Agrccmnnt eon· 
olud(~d in March la.'1t, r(.Jating to tho policy to be pllrslll'rl Il'! rClgardR tra.dc in ·the 
po'!t.wltr p"riod hl~'1 boon ma.de public, ill view of India's vitl,l intercst in the 
interlll.it,otlllol trade IIond commerce IIond tariff policies, after thc t(~rmina.tion 
of th(\ wlIor , 

THlI HONOUau.BLlI SIR ALAN LLOYD: Y 68 ; a.nd a copy of the Agree • 
. mont has been placed in the Library. 

INDIAN AGENCIES GENBRAL IN WASH1NGTON AND CHUNGKING. 

64. THE HONOURABLE MR. P. N. SAPRU: (i) Will Government state 
he oost of the Embassy to India. in Wll.'Ihington and Chungking.? 

(ti) Will Govornment stat!' tho namfl8 of the offioollJ working in theee 
Embassiel! ? 

THB HONOURABLE 8m MAHOMED USMAN: (i) I presume tJte Indian 
Agencies General in Waahjngton and Chungking are meant. Since the former 
haa been funetioning for le88 than a year and the latter for less than four month .. 
an aoourate estimate of their annual coat cannot be given; but their,combined 
annual ooet will probably ~ in the neighbourhood of Rs. 61 lakbs. 
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(i i) A statement is Jaro on the table. 

Skllemuat MtltDinv ,1M .flalMS oJ the o.6l:ers wo,.king in 'M I Mioll.A"IIft'i~s General. Wu1r.i"""" 
elM 01r.ungL-iJt(/. 

WASHINGTON. 
1. ThLt Hon()llra.ble Sir G. S. U:ijp!\i, K.B.E., C.I.E. 
2. Mr. T. B. Creagh COlo'n •. 
3. Captain D. Chaudhuri, I.A. 
•. Mr. H. Jenneli8y 
IS. Mr. O. B.ahman 
6. Mr. H. S. Halil' . . . 

CHUNGKING. 
1. 'rhl'l Honourabl.· Sir Mllhamnuul Zafrullah KhlUl, 

K.C.S.I .. 
2. Mr .. H. E: Rj"hflrdaon 
3. Mllj.or Nazir AllDlad, I.A. 

Agent G_ral. 
First Sooretar)'. 
Third Sooretary. 
InfOl'mation 01110lIl'. . 

I , 
Deputy InforniatioD. Oftl08f. 
Indian TrMte CommillliOiler. 

ApntGe~ral.. 

Seoretary. 
Secretary. 

NUIIIBBB 01' PEBSONS ABBBSTBD IN OONNBCTION WITH TIIB CIVIL 
DlSOBEDIENCE MOVE.ENT. • 

65 .• THE HONOURABLE P.AlfDIT H. N. KUNZRU: (a) What is the total 
number of persoDS arrested in each province in conneotion with the oiril 
dis obedience movement' , 

(b) What are the facilities granted to them, partioularly in regard to 
interviews and the writing and receiving of letters' 

TIIB HONOURABLE SIB·MAHQMED USMAN: (a) Government have not 
reo'eived complete information from the Provinces. The total number of per-
sona so far arrested in Delhi is 453. . 

(b) This is a matter for Provillcial Governments. As far &8 the Chief 
Comm.iaioners' Provinces are concerned, the Government of India have i.ued 
instructions that all pera.OQI detained in connection wit.h the movemontahaJI, 
ao far as possible, be segregated from other security prisoners and that they 
shall not be allowed interviews. This action is based. on the need Cor denying 
to suoh persons all facilities for C&lTying on tho movement whioh interooane 
with the outai4e world would provide. 'l'hey are, however, allowed to write 
letters to. members of their family. provided that these are of a purely peJ'llOnal 
nature. 

MACHINE-GUNNING OF MOB8 no. THB AlB. 

66. Ta:B HONOURABLE PANDIT H. N. KUNZRU: Have mobs been 
Diaobirui-gunned from the air· anywhere' If 80, what are the plaoee when 
.thishu happened.' 

GUBBAL TBB HONOUJUBLB SIB ALAN HARTLEY: Yea, at the follow-
ing five pl&C611 :-

(1) On the railway near Ciriek in Patna diatriot, about 12 miles lOUth 
of B~r Sharif. 

(2) On the railway line Bhagalpur to Sabibganj. in Bhaplpur dJatriot. 
aboqt 16 miles south of KuneJa. 

(3) Near Ranagbat IODle 18 miles eouth· of Kmh.,.... in Nadia dJI. 
trict. 
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(4) At a railway halt between Paaraha and Mahesh Khunt in Monghyr . 
district, on the line from Hajipur to Katihar. 

(5) Two or three miles south.of Talcher city in Talcher State. 

EMPLOYMENT OF OFFIOERS OF THE BURMA SUPERIOR SERVICES. 
67. TIpa HONQU'BABLB PANDIT H. N. KUNZRU: (a) What is the 

policy of Government with regard to the employment of European officers 
of the Burma Superior Services in India ? 

(b) Have any such officers been appointed to posts under ~he Govern-
ment of' India or the Provincial Governments t If so, will Government lay 
on the table a list of such officers together with the posts occupied by them 
and the terms on which they have been employed 1 • 

THE HONOURABLE MR. C. MAo!. G. OGILVIE: (a) The general policy 
of the Government in regard to the employment of Evacuee Officers from 
Burma whether of superior or other services (including European, Indian arid 
other evacuees) is that where a suitable Indian (including Europeans domiciled 

. in India and Anglo-Indians) is not available an evacuee may be appointed. 
~ . (b) Yea. . Information is being collected and will be laid on the table of the 

House in due course. 

RECRUITMENT nOM NEW CLASSES FOR THE INDIAN ARMY. 
68. 'lRE HONOURABLE PANDIT H. N. KUNZRU: (a) What is the 

-percentage of persons belonging respectively to the pre-war enlisted cla.sees 
and the other claSBes among the Indian soldiers recruited since the 1st Novem. 
ber, 1941 t 

(b) What are the new classes from which recruitment for the Army 
. is taking place now 1 

GENERAL THE HONOURABLE SIR ALAN HARTLEY: (a) 50·7 and 49·3 
respectivoly, for noo·technical Indian other ranks of the Indian AnDy. Details 
of reoruitment of technical personnel by classes are not available. 

(b) Madras classes. 
Hazarawals. 
Moos. 
:bengali ... 
Dekhani Musalmans. 
Sylheti Musalmans. 
Brahmins. 
Christia.ns. 
Mahars. 
Lingayats. 
HOB, Or~ons and Munda.e. 
Minas, Mers and Merats. 
Kabirpanthis. 
Cbama.rs. 
Shilpka.:rs. 
Santhals. 
Mogha. 
Other Hindus. 
Any claaa .. 
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• 
PROPORTION OJ' I~DIA.N OI'J'lOBB$ TO BRITISH Omou.s IN mJI INDIAN 

. SIGNAL CoRPS. 

69. To HONOUlWILII PUDIT H. N. KUNZRU: (a) What ill tbe 
proportion of Indi&n to Bri1;ish ~oera in the India.n BignaJ. Corpa t 

(b) What is the proportion of Indian to British oadets under Va.ining 
at the present time for being appointed &8 oommissioned ()ftioere in the Indian 
Signal qorpe , 

, GBNBBAL THE HONOURABLE SIR ALAN HARTLEY: (/I) One Indian to 
7 British, approximately. 

(6) One Indian to 2·4 British, approximately. 

RESERVATION OF SEATS, ETC., IN FIRsT AND SEOOND CLAss COMPART· 
MENTS. 

70, TJo HONOUlU.BLJI lIB. G. S. MOTILAL: Baa Government', 
attention been drawn to the recent judgment of the Bombay High Court 
regarding reservation of eeata in the 1st and 2nd cIa.sa oompartments' What 
stepa do Government or the Railway Administrationa propoie to take in the 
matter t 

THE HONOURABLE SIR SA TYENDRA NA'IH ROY: Yell., In exeraiM 
'of the powers conferred by section 47 of the Indian Railways Act, 1890, a rule 
is now being framed giving powers to Railway Admiw8tratioll8 to reserve 
Mats, berths or compartmenta, &8 the 0&86 may be, and a Government of India 
notification to thilJ effect will iuue shortly. 

~ 

SCORCHED EARTH POLICY. 
71. THE HONOUBA.BLB RAJA YUVERAJ DtiTrA SINGH: Will 

Government make a statement with regard to' the " scorched earth policy .. , 
if they have formulated any policy at all, in view of the latest war situation 1 

GlII.BRAL THE HONOURABLE SIB ALAN HARTLEY: The term .. IICOrch 
ed earth" is a complete mi!'lnomcr in ita application to the measures contEm· 
plated in India in the event of an enemy invasion. Tbe term appears to owe 
ita origin to the alleged Ruwan and ChiuCIJe practic(l of destroying everything, 
inoluding 8tanding crops, water supply, cattle, etc., before .re~re&ting: The 
Government of India are not IIoW8l'e to what extent lIuch destruction hu an fact 
been carried out,in those countries, but they have no intention whatsoever of 
following any policy of indiscriminate destruction. The policy ofthe Govern· 
ment will be. should a situation arise-and they hav(l every intention of prevent. 
ing with all the forces at their command suc~h a situation arising-to deny to 
the onomy all facHitics and materials of immediate military value in moder to 
delay and hamper him. In practice, denial of suc;h faciJitiea ill b08t acc'Om· 
plished. proyicled time permits, by removal to safe areas of such clI8ential 
materials, lIurplulIstocks. vital machinery, equipment and meaDH oftranaporta. 
tion all a.re likely to be of military value. . AlI a lut resort only. "'hen time, will 
not permit of removal, will d68truction be rt".80rted to. If that. cUd occur. the 
great bulk of property destroyed would be the property of GoverrlDICl)t. In 
any cue, there ill no intention of removing or destroying luch e88IlPtiala &II are 
neoetJ8&ry for the life of the people. 

It is obviously not pouible for Government to gin details oftbe meuu ... 
contemplated. since such information would certainly be of vaJue to the (lDemy, 
bat the Honourable Member may rest &8IIured that any steps that may be 
taken will be limited solely to the military neceuitiea ofthe oecUiOD. 
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Am-OONDITIONED W ABDS IN MIUTARY HOSPITALS. 
72. To HONOURABLE RAJA YUVERAJ DUTTA SINGH: Will 

Government give the main details of the air conditioning soheme for the Army 
in this ~ountry which has been undertaken on .. ,big scale by the Military 
Medical Servioes in India.9 

GENEBAL THE HONOUll.ABLE SIB ALAN HARTLEY: Government are 
planning to have air conditioning units in at least Qne operating . theatre and 
one wa.rd in a.ll the larger India.n, British and Combined Military Hospitals 
throughout the plains of India. ,In Combined Hospitals there will be one ward 
for British and one fo~ Indian patients. In addition, all operati,ng theatres 
and a number of wards for British and Indian troops will be a.ir-conditioned in 
Base General Hospitals. . 

F rty-twa such units have already been installed and others are being 
installed as soon as the units beoome available. The limiting factor is the 
difficulty of obtaining equipment. ~n other wards various simpler oooling 
devices are iristalled, ofwhioh one example now being. tested is the II desert 
cooler. " , . 

It is also planned to air condition two ward coaches per train in eaoh 
Standard Military Ambulance Train in India and one ward in each hospita.l 
ship equipped by India. The oJM;lrating theatre in one such ship has already 
been equIpped. . 

RELAXATION OF BAN ON EMIGRATION TO CEYLON. 
73. TaE HONOURABLE RAJA YUVERAJ DuTrA SINGH: Is it a 

fact that a provisional agreement has been reached between the Indian and 
the Ceylon Governments regarding the ban on the emigratiQn of Indian 
labour to Ceylon and the withdrawal of anti·Indian legisla.tion in Ceylon 1 
If so, wha.t are the main features of this agreement 1 . 

THBl HONOURABLE MR. A. V. PAl: The reply to the first part is in the 
negative; the second part does not arise. I may however explain that the 
correct position -is as follows :-

The Govornment of India have not removed the ban on the emigra.tion of 
India.n unskilled labourers to Ceylon; they have only relaxed the ban to the 
extent of permitting the return to Ceylon of Indian labourers already in the 
island who may come to lndi. on visits. 

This was done purely in the interestR of the Indian la.bourers in Ceylon 
and in order to rofnove the hardship which 'was being caused to them by the 
faot'that they were deterred from paying their usual visits to India on·holiday 
or for socia.l, domestic and religious purposcs, for fear that their retur" to Ceylon 
would be prevented by the operation of the ban. The Government of Ceylon 
were not a party to the decision taken by the Government of India and there 
was, therefore, no question of its being accompanied by the repeal of any 
Ordinanoes in Ceylon. 

LEAs~-LEND AID. 
74:. THE HONOURABLE RAJA YUVERAJ DUTT A ~INGH: (a) Will 

Government makl' a statement rf'latin!( to tho position of India in colluection 
with th(, lItatt-ment of President Rool4(,vdt t.hat .. No fina.ncial reckoning will 
take pmot. at the ond of this war in rl'ltUl'n for Lend.Lease aid" in view of 
thr incroo~ing ,·olumo of wa.r ma.terials and munitious arriving in India. from 
tho U. S. A. and the presenoe ofiuort'la.Sing numhc,r of Amorica.n troops in this 
oountry' 
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(6) Will GoVetnment give a categorie&l auura.noe that the 8nancial 
iilterena of India and her right to dev,ise and pUl'lUe her own tlsO&l and tarifl' 
policy in the post-wa.r intomational trade and oommeroe, will not in any way 
be jeopardized by any commitments made in pUl'IruAnoe of the Le .... o and 
Lend aid f 

Tld HO'NOUlU.BLlI am'ALAN LLOYD: Pi'eaident Roosevelt made' no 
8uob statement. I would invite the Honoura.ble Member's a~tention t.p the 
President'. Fifth Report to the United S~tes Congreaa on Lea8e-Lend opera-
tions a relevant extract from which is placed on tbe table. .' 
- With regard to the seoond part of the questio~. all relevant C¥>UidorMiona 

inoluding those mentioned by the Jlonourable Member will be borne in mind 
in connection with any agreement in regard to Lease-Lend a.rra.ngements. 

~ from 1M ~'6 Fifth &fJOf't to Otmgr.6. L.ItiI·.t-'OM lite Pecte.. 
Tho lend-I_ progmnunt'l hlUl alrea.dy become a primo meohaniRm in the aombinecl 

eft"orte +,ho United Nation.'I are makin, to wIn the war. The programinll of Lf.ond.le_ 
...-ments ill aillo emerging lUI a (&/Itery in the cornbi~ eftbn of the Unitt!d NatiolUJ 
w _Ve a pattem for p68(lt). ThOile IlfCJ"6fImen.ts are taking .hap" .. key inIItrumei'lts of 
~nal policy, the fint of our conorete step!! in t.ho direct.ion of .afllrmat.ivo poet." ... 

. reooruttrucl.ion. 

Tho ap;roeme,\t with Ol'eat Britain was signed on February 23. 1942. On JUIUI, I. 
19.2. an acreemAnt W8M made with tho RepllbJic of Chin" embodyiag ~htl llamn tflrm. 
(8M Appendix In). On .Tune J I. 1042. 1\ lIimiJar ap:rMm.ent WOoII lIiglll'li with t.h .. Union 
of Soviet Socill.\ist RClpublies. Tho pl'OvitlioM of thOlle IIfJl'OOments arc now ooing Oft"flred 
'0 our other alliea I"6(loiving lend-I.,...,) _iatan08. . 

Th_ bBllic lelld-Ie_ agl'llI'mente p~ the problem of the pen"o.;nlfl .. ttlomont. 
in 8. realilltin al:d appropriatlJ Hel'tlng. Tht'l agree·menu. poatponl' final dotemlination 

-ofthtllend-It,..sp a('connt until till" "xumt oCt.h .. dofpnno aid ill known and until the Jll'og.-
of even1,8 makE'~ elf'an-I' t.ho final tf"1'IIl8 and conc.lit·iouil and bellf!lil'" which will bo in t.he 
mutual' illtel't'l'tH of the Rignatory natioIlII, and whit-h .. will pl'omo!'<. thl' eltlubH"hmeQ.t. 
and maintenall"" of world J'N'C" ". Fillal ""ttl.~ml."nf; J .. ", been pOlltponoo lIinoe the uou .... or thA war may further change the complexion of the i"","". . 

Wo are now in ~hc WI\I', O.H 11'0 WCl1'8 not. in March 1941 when tbe I.end·\NIe Act ,,'" 
paIIAOd. We havE' pit dged our r • .,.oul'('{·" wltl,ont limit t.o win t.h,· ·war. and th" PI'-
which will follow it.. We look farwanJ to a pOl'iod of Mf'('ul'it,y al1d' libi.,rty. in whidl men 
may freely P"rAUP IiVeH of their choico, and govfJrnml'lltr! will achievo poi:alpH ludine to 
full and UHf,ful product,ion Rnd Mnploymont. If the pro.millO! oftho peaoo III t,o be fulfilled • 
• huge volume o( production and tndl' Ilmong natiolUJ mUlt bt, rillito",,! IWd lIu •• taiuoo. 
Thi. trade must be !lolidly fl,l1ll1d"cI on IItable l'xohange relatiolUlhipil and Iibtoral prim,jplcw or COtnmt'<rOl'l. The lend·leafle MttlE'ment will retft on a "JM'"iftn and Iifotail"d prolfl"8mma 
for aohilWing tllA ... enu", which are, aa Article VII of tbe agra.montll with Great Brit.in, 
China alld RUIf8ia point out, .. tho mat.Jl'ial foundatiolll1 of 'tim liborty and ",(.lfanJ of .u 
peopl~ ". -

Co.operot.iv('.action among th" Unitfld Nation" ill contemplated to (ulftJ tlli. progl'alnll» 
CDI' ",rot"!",, progrt'lJa. in tM'e many .phc>J'.~ whero IWtiou iM rUKod,>d. It ill hop,d that. 
plltnll wi soon dl'VE'I()p for a III!ri{!8 o( agreementH and roooml1lPndatl'm~ for JII(IRlatiC)n, 
In the Ii" dR of COIDIDel'{'iai polioy. of money and fillanne. int.ernational inVl'.I~nt and 
mcofl"truction. 

Article yn. of ea(lh of tht- bailie alf"M'rMnl. pk-dll"fl t.hat .. th .. tem ... and or.l.d/tlo"" ,. 
oC the th\&t determ:llation cor thl' bmudlta to be provided the Unit",d HatiaM in re~1Jm For 
aid fumiahed under "be A.ot .. ehall be .uob .. no~ to bUtdfln ""m1M~ bet_ tho '-
ClOUntriee, but to Pl'QIDOte mutual" adVlUltall'OUII "".oDOmie I8111tioM between them Md· 
t.he bt·'tennl'nt af wOrld·wide ... ,onomiorel&t.iona". By tJd. pro"jltion '"' ha~ alIIrmat.i~. 
Iy daeJved our inten&iOl'L to avoid the poIltieal.nd eoonOmlo milltakN or internatJ_1 de.,.· 
experieDce durin, the twentilNo. 

A '-d-__ ... tlelMnt. .. bieb f ... thle prilulfplo wW be _ .... From tbe eaono .. 
point. of view. But it will have a greater meil,. . It. wiD, ,..-.u ... OAIy (air " • ., to 
ar.tnbtaee UJo flDaDeial ooet. or war aDlOllfJ t.he United Na"iDae. 

' . 
• 



168 COUNCIl. OF STATE [25m Sq. 1942 
• 

The Teal COlts of the war oannot bs m9a9ured, nor compa.red, nor paid for in money. 
They mUlt and are being met in blood and toil. But the financial coste of the war CIlD 
and should be m,t in a way whioh will serve the needs of lasting peace and mutual eco-
nomic well-being. . 

All the Unit9d NatioD,8 are seeking mu.imlim conversion to war production, in the 
light of their spscial resources. If each country devotes roughly the same fraction of it. 
national production to the war, then the financial burden of war il distributed equally 
among the United Nations in accordance with their ability to pay. And although the 
na.tions richest in resourceB are ,ble to make larger contributions, the claim of wal' again,at 
ea!)h i. relatively,the Bame. Such a distl'ibution of the financial coste of war means that 
no nation will grow rich from the war effort of itl alliel. The money coats of the war will 
fall according to the l'ule of equality in lacrifioe, as in effort. 

blPBOVIIMENT OJ' SERVICE OONDITIONS OF CoLOUBBD SUDN INCLUDING 
INDIAN SEAMEN. 

75. THB HONOURABLB RAJA YUVERAJ . DUTrA SINGH: (a) Is it 
a fact that service conditions of coloured scamen, including Indian seamen in 
British ships, ar~ very unfavourable a:ld at a recent se!l8ion of the Joint 
Maritime Commission held in London a teflOlutioll was passed. to the effect 
tha.t .. Members of this Joint Maritime Commission record their admiration 
of the war effort of Chinese, Indian, and aU .other seamen from Asia, Africa. 
and East a.nd West Indies serving in the fleets of the United Nations. They 
urge that in collaboration with the respective organ.izatio~s and Govern-
ments concerned all practicable steps should btl taken tOlensure that in the 
oonditions of employment and general treatment of theRe seamen, there 
8han be no unfavourable comparison with crews of vessels in similar trades 
under the same registry .. 1 

(b) Have Government made any inquiry in this connection, and what 
steps have .been tIIoken to improve the service conditions of Indian seamen 
serving in the fleets of the United Nationll' 

THB HONOURABLB SIR ALAN LLOYD: Government have recently 
reoeived a copy of the resolution mentioned in part(a) ofthe question which is 
under their oonsideration. I may add that Government are fully alive to 
the nece8Sity of improving the conditions of service of Indian seamen as far 
8S possible. " 

FINANCIAL IMPLlCATI01lfS OF THB AGB.EEMENT "BBTWEEN THE UDAIpUR 
DUBBAB AND GOVBBNMENT. 

76. Tn HONlJUaABLB RAJA YUVERAJ DUTTA SINGH: Will 
GoVllrnmcnt state the financial implication II to the rcvenUf~S of India. of the 
agreemont which hllos reC{~ntly been concluded betw{''C1l the Gov('rnment of 
India. and tll<' Udaipur Durba.r r(!gardillg Uw working of tIll' zinc and load 
minoll in the Stn.t(. under thellewly conRtituted Utili8llotioli Branch of the 
GllOlogioal Survey of India t How' does the American Technical Mission 
oome into this arrangoment , 

Tn HONOURABLB Ma. H. C. PRIOR: The terms of the agteement 
provide for a prospecting lea.ae with the right to a mining lease thereafter. 
The mining lease will give Government a right to sub-let the le&Be. Under 
the terms of the agreement referred to, the following payments. (exclusive 
cf oerta.in incidental payments &8 oompenaa.tion for damage or timber used, 
~to.), will be made by the Government of India :-

(1) Under tM pro6peCIitt.g Ztceuf! 7I0Il1 rmftted to tM G~ment oj 11IfliD..-
• Payment to the :Mewar Government of a fixed amount 01&. 1,000 
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per annum during the prospecting period. If during this period, 
profits are made by the Government of India, and ~ch proSta 
exceed the 8um spent by them, then royalty at 2 per cent. on 
the gross sale value of products marketed shalt be payable to 
the Mewar Government, &8 from the date that BUch proSta 
equal the total8um of money expended by the Government 
of India plu8 intere8t; 

(2) Utltkr tbe mining 'kas" ~"6tJ1Untlg to be granUd.-(l) Payment. 
to the. Mewa.r Govermnent of royalty of 2 per cent. with a mini. 
mum, of Re. 10.000 per annum on the g1'088 8&le value of aD 
products and bye-product.a marketed. Royalty payable on 
gold shaD he.D per oent. on the grou Bale value i 

(I) If .and when Federation i8 establilhed any taxes pertaining to 
mining operations proposed by the FederaJ Govenunent and 
approved by the Mewa.r Government ahaJl he ~d by the Gov. 
el'DDlent of India; 

,3) Paym~nt of 8Urface rent at the rate of annaa eight per acre. 
2. The American Teohnical Mission iB not concerned with thiB agreement. 

INFORMATION PROMISED IN REPLY TO QUESTIONS 'LAID ON 
THE TABLE. 

THB HONOUIU.BLB MB. C: E. JONES: Sir. I lay on the table the informa-
tion promised in reply to questions NOB. 130 to 134 and 137 asked by the 
Honourable Mr. N. K. Das on the 10th March, UK2. 

lll'OOMB.T.t.lt AuKSSMIl". 

Quution No.. l30 aM lU.--GoveJ'nment have reCleivoo II fow l'l'Ip .... """tatiol\ll in the 
mat.ter. Only eight __ II ofOri_, how .. ver, were call&! to Patm" for the produotiOll 
of acoount books. In all theae Cuell th ... RC"'ounta had been originally ~ined 1011&111 
but the 881K'I!l\(OCR had t.o bl' (Jailed to Patna oither bt!cau"", the .,xaminatinn could not 
be oOl.plated on the Brat O<'easion or he(,4UIII' dl(, _'{'R t·hl'IlUOC,lvMl had ukl'd fol' an 
adjournment. IDIltnllltionR have boon iuued that in tho matter of proiluotion of -.n<lOW". 
Income-tax OftJ!le", lIJtould Btudy t.he convenience of __ 811 fill' .. poJOllibte. It. 
will however bo appreciated that it is not alwa)'ll poMible for thR IDI'OIIle·tax OIBI'C'r to 
viait th .. Mme pi"",. repeatRdly. MO that it may at timl'll! be n_ary to call aIIikl_," to 
t.be headquane':8 of the InClQlJle·tax Offioor. But luch C_'II llhould be fft". 

Q_tion No. lJ2.-YM. in March. 1942. Ho ('.(mld not do 110 earlier ... the nuntoor of 
appeals rwnding In Ori_ did not jUBtify an l'arlil!l' viait .• 

QtiulioJt No. JJJ.-GoveMlJDt'ftt oonlrider that no IIulBciflntly II.rl1l purJX*' would be 
served by collecting t.he information, IIinoe it .would ntl~taw every t'AMI involvil1R .,,-
_mBnt of bUlline118 income for the enti~ oirel .. for the yeai'll in .qullItioJl Ixoin, hmucht 
under IOrutiny for tm. P"I'pOfIl'. which would invoh'o an expmditure of time aitd labour 
dillprop3nionate. to tbe value of the rwul'" obtoin .. d. 

Qw«iOft No. 134.-ThR number of_ ia ,..hit'h pcmalty _ Im~ In '030.~. 
1940." a \II IlUl·l2 \t'~ 98.290 and 3N. re8peotlvely. The amount 01' l'l'I\IeRUt! derived 
"lDmfrom up to '.t· Augu'lt. IOU ... u R •• 28,373. RII. 1,37.'18 and k.. 110.8115. l"llllpeotively., 

qQUtion .Yo. 1I7.-ln the> "--' mentioned by t.btI Honourable Member n".,.ly'o_ 
third of th" tax Jl'vled wu paid by the! ~ in the normal 1'4>11". 81_ thn .....,. 
- not "..d in "pit... oC IIItvera! wamifICII a diAtre. warrant bad e., be iMurcl.Tbe ...... 
then p./d a further 811m which brought the t.otal payment to more than half the tax levied. 
The _ I1IOOvered. however .... Lbe remit of .. ttac~llt.-wbiah wu a 11"'-' _ thuI 
&hilt etat.ed by the Honourable llember_u ~l beoau8e the _ bad in tblt .-n. 
~ I'IIIDOvM hia lDoYeabIE. from m. P- of b.-- ill aa,",ipMloD of at~t. 

, . 



INDIAN COMPANIES (SECOND AMENDMENT) BILL. 
TXE HONOURABLE SIB ALAN LLOYD (Commerce Secretary): Sir, 1 

move:- • 
.. That tho Bin fllrther to amend the Indian Companietl Act. 1913. as paued by the 

Legislative Assembly. be taken into t·ol18ideration ... 

This Bill, Sir, is, as explained in the Statement of Objects and Reasons. 
designed to put an end to a possible source of abuse-and, it is believed, an 
actual source of abuse-in connection with the use of the words "bank". 
' .. ba.nker" or "banking" by concerns which are pot of first rate standing 
and whioh are anxious to escape from the special provisioll8 laid down in the 
Companies Aot as applioable to banktng companies. Such concerns are 
able to escape or attempt to escape those provisions by claiming that they 
do not faU within the definition of" banking ,company .. aa given in'the Act. 
'That definition describes a banking company as .. a company which carries 
on as its principal business the accepting of deposits of money on current 
aooount or otherwi,ae, subject to withdrawal by cheque, draft or order", 
notwithstanding that it engages in addition in anyone or more of seventeen 
different kinds of business which are specified in the section. These concerns 
to whioh I have referred, although they use the word .. bank ", .. banker" 
or .. banking" in their titles and thereby may be said to hold themselves out 
to the public as bankers, nevertheless claim that the accepting of deposits 
of money on' current account, etc., is not their principal business and in this 

. way they claim to escape the special provisions of the law which the Legis-
lature has very wisely inserted for the protection of the public in connection 
with banking oompanies. }'or this reatlOn it has been provided in this Bill 
that any company which uses the word .. bank ", .. banker" or .. banking" 
.shall be deemed to be a banking company aa defined in the Act. The proposal 
has been very widely circulated amongst commercial and fill8tncial interests 
as well as Provincial Governments and has received almost unanimous approval. 
Some oriticisms have come from various directions, notably Indian associa-
tions, that the Bill does not go far enough and one association, for instance, 
has suggested that the words" finance", .. deposit" and the like used in the 
title of oompany should also compel the company to be treated as a banking 
<lompany but to accept any such proposal would, in the opinion of the Gov-
ernment of India, make it impossible to deal with this subject in a simple 
manner, which is all that the present conditions allow. At the same time 
this simple proposal. is in the Government's opinion an urgent one. It is 
the intention of Government, when the position is more favourable, to over-
haul the general banking law and when that time comes all these criticisms 
that the present Bill does not go far enough can be met. There haa been one 
Ohamber, whose recommendations were forwarded to us by the Federation 
of India Cilambers, whioh had suggested that old-established finps which 
had bgen u:ling these words in'their titles should be allowed to use them with. 
out ohanging their designation, subject to special arrangements for checking 
their aotivities by the Government authority. It was not easy to devise 
auoh special arrangements and the Chamber concerned and the Federation 
I think reoognized this themselves because they went on to say that if this 
proposal was not aoceptable to the Govemment they should gin these firma 
plenty of time in· order to change their titles. That request haa been met by 
the insertion of Bub-olause (.2) in olause 1 of the Bill. 

Sir, I move. 
The Motion was adopted. 

( 170 ) 
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Claun 2 W8S added to the Bill. 
Clause 1 W&8 added to the Bill. 
The Title. and Preamble were added to the Bill. 
TaB RONOUBA,lILE Sm ALAN LLOYD: Sir, I move: .-
II That the Bill, &8 p&lllllKi by the Legillati\'e .A.embly. be pueed ... 

'!'he Motion was adopted. 
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. . 

INDiAN RUBBER CONTROL (TEMPORARY AMENDMENT) BILL. 
T.IIB HONOUUBLB SIB ALAN LLOYD (Commerce SeCJletary): Sir, I 

move:-
II That the Bill t.,mporariJy to amend the Indian Rubber Control Ant. 1934. 611 ~d 

by the 1.f.giRla~ive Auerribly, be taken into flOnBideration ... 

Sir, the reasons for this emaIl Bill are explained in the Statement of Objects 
and Reesona in terms which are, I think, rather Jonger than tbe Bm itself. 
Very briefly,· as p&rties to the International Rubber Agreement, we )1lldertook 
to a.pply certain controls on exports of raw robber frrm India and on new. 
planting of rubber plants. With the occupation by the enemy of the nlbber-
producing countries in the Far East a situation h~s arisen in whi( h all the 
robber we produce will. be required for the rubber manufacturing industry 
in India itself, which industry has developed conaiduabJy in rCCf'nt yearll 
and has been further developed in ('onnection with the war cfint. Rellt.rj(l. 
tions on export therefore are out of date. Simi1&rly the need for producing' 
as much rubber as possible during this emergency has led to the desirability 
of our having freedom to allow new planting of robber, subject, of couue, 
to Government control, especially in cases where in order to maximize pro. 
duction planters have been urged to tap their trees mUt'h more vigoroqaly 
than is the normal practioe, with the result that this immediatl" action may 
lead to a diminution of the value of their estates. Looking ahead to· the future 
in sdoh cases a reasonable amount of new planting wiII be allowed. 

Sir, I mClV8. 

• TB:B HONOUBABLB MR. HOSSAIN IMAM (Bihar and Ori .... : Muham. 
madan): May I say two words. Sir, I should like the Honoura.ble Member to 
enlighten us a little more about facts about the rubber Hituation in· Jodi". Is 
the Government making any effort to manufacture syntbotic robber in India 
and also is any e~port allowed at the present moment out of India to otber 
oountries' These are the two question8 on whioh I should like him to enligbten 
us, and, thirdly,·we should like to know the steps which the Government fa 
taking to OCJD'Iorve the rubber rO;lour068, beoause, after aU is uid and done, 
in the military vehicles rubber counts for a great deal and rubber ill not to 
be had for love of money at the preBeRt moment. We have heard. Sir, taat 
some p3rmits have to be taken by private pel'8OD8 to buy tyres but tbat i. 
oot enluJb. The military alao muat be taught to uae their rubber tyrea .. 
aparely as they po.uibly can. We see every day military o&I'B and Jorri.,. 
ruooing about wit-h)'at any rhyme or reuon with ooe person sitting and a INa 
lorry of three tona being driveo here and there. There are any number of 
iDataooee in which you are 8quanderilig the rubber resource. of the country 
and as I have the defence of India. d-.r to -.y heart I do not Uke thia aort 
of wutap to go on and simply a rule oftbumb method puI8d tbat if a private 

• No' oorrected by &.be Roaourabk> K_ber. 
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perlfon wants to buy a rubber tyrti he will have to go through many. difficul-
ties and justify his purchase. You are very careful where pen,nies-are con-
cerned but where pounds are being wasted I doubt if you have taken any 
care to conserve them. Sir, I should like my Honourable friend to enltghten 
us on the.ubject. 

c 

THE HONoUBABLE SIB ALAN LLOYD: Sir, the first question of the 
Honourable Member related to synthetic rubber. The Government of India 
have been oarefully examining possibilities in this direction, but I do not 
think I am in a position to say that it has been found practicable to set up any 
synthetic rubber plant on the sort of scale which we have ~ad about in America 
and Germany. The mere fact that highly elaborate and expensive machinery 
would be necessa.ry makes that very diffioult as a. short-term opposition. 
I think it is not in the interests of India as a large rubber~producing cQuntry 
that it should imperil its own rubber industry in the future by setting up.a 
synthetic rubber plant which would certainly need to be subsidized by 
Government in peace conditions.! can, however, inform the Honourable 
Mem ber that every effort is being made to explore the possibilities of producing 
rubber from other plants than the ordinary rubber tree, which I believe is 
called Hevea Braailiensi8, by the research authorities of the Forest Depart-
ment and our 'own Scientific and Industrial Research Department. 

As regards exports the answer ip that exports m.y be said ptactically 
to have ceas~J and there ifi no-possibility of their being resumt'd during the 
war. I cannot be ab80lu~ly certain that small outstanding consigl1ment, 
have not gone but as far as new contracts are concerned. export has certainly 
not been allowed. 

As regards the conservation of rubber by the preservation of rubber 
products in the country I feel that this is really hardly relevant to the subject 
of this Bill;, which is dealing with raw rubber. But I agre.e that the more 
rubber we can save in consumption the less the pressure upon the cstat£s and 
the less the necessity for asking estate owDt'rs to indulge in what is dt'seJ'ibcd 
as slaughter tapping. I can, however, if my Honourable friend on the Front 
bench will permit me to speak on behalf of the War Department, say tbat it 
is my understanding that the War Department has been giving this subject 
their utmost consideration and in partiCUlar thcy have elaborated .. pecial 
organizations for tbe retreading and reclamation of rubber on a very elaborate 
Bcale. I tbink, Sir, we must leave it to the War Department to put through 
their programme with that efficiency whicb I am sure will result from the great 
attention being paid to the subject. 

'1'11B HONOURABLE THB PRESIDENT: Motion moved:-
.. ThRt, the Bill temporarily to amend th •• Indian. Rubbor Control Act, i934, be taken 

into &>nsideration." , 

Question put and Motion adopted. 
Clause 2 WIWI added to the Bill. 
Ola~se 1 WIWI added to the Bill. 
The Title and Prea.mble were added tQ the Bill. 
T.HII HONOUBABLB SIB ALAN LLOYD: Sir, I move:-
.. That the Bill .... paaed b7 the Legilliative AHlII.mbly. be ~." 
The Motion WIWI adopted. 



CODE OF CIVIL PROCEDURE (AKENDKENT) BILL. 

To HPNPUlU.BLB MR. SHAVAX A. LAL (Nominated 08iclal): "Sir, 
I move:-

.. That. t.he Bill further to amend the Code or Civil Procedure, 1908, &II ~ by 
Legialative ANembly, be taken into oolllllideration." . 

Sir, this ,is a short Bill, a.nd &.8 will be seen from the Statement of Objects 
and ReallOns, the neeeSBity for this Bill ha.s been indicated by the learned 
Chief Justice of India. in the case of the United Province& Government tl Atiqa 
Begum. For the reasons therein given, I am sure Honourable .mbera 
would welcome the Bill. 

Sir, I move. 
* THB HONOURABLE MR. P. N. SAPRU (United Provincetl Southern: 

Non.Muhammada.n): Sir, I desire to lend my .apport to this Bill. The 
position, Sir, aa I understand it, is that in the.recent case of the United Pro. 
vinces Government tl Atiqa BegUm the question a.roae whether the Province 
was entitled to be made a party in a suit in which the intetpretation of the 
Government of India. Act or any rules made thereunder waa involved. The 
Federal Court ('.ame to the conclusion that the Province bad the right of being 
made a party, but in the course of hi. judgment the Chief Justice of India 
indicated that the question was not free from difficulties, and he . advised the 
Government to take suitable action to put the law beyond a.ny possibility 
of doubt, because according to his interpretation there were certain po88ibili. 
ties open to private pllol'tie8. They might defeat the Local Government from 
being a major party or they might come to a private settlement and thul 
deprive the Province of the right of having the dispUte decided by a competent 
court of law. . 

THE HONOURABLE Ma. HOSSAIN IM..tUI (Bihar and Orisaa: Muham. 
madan): What was the matter in dispute in this'cue , 

'fina HONOUaABLIl MR. P. N. SAPRU: Well, I could not off.hand give 
the facts of the case, I think I could give by reference to the Law Report 
the principle point of law, a.nd I am only .peaking on wha.t the point of law 
was. What the Act does is it enables the Advocate General of the Province 
to advise, 'because it requires that the Court shaD give notice to the Advocate 
General of Inc;lia, or of the Province aa the case may require, a.nd it further 
requires that if sat,iafied that it is necessary or desirable for the satisfactory 
detel"mination of the question to make the Province a party, it shall order 

. that tbo Government concerned aball be added &8 a party. 
Sir, with thele words. I deeire to support the BiU. 
* TmD HONOtiJuBLIl Ma. HOSSAIN IMAM: 1 would like the mover 

to enlighten with ..-eference to the proceedings of the Federal Court SA to what 
was the point involved, beca118e at the PreflePt moment, Sir, the tenden~ 
is in every suit, wherever one of tbe parties find" iteeJf in difficultiea it say. 
that it was td'm viru of the Legislature to pass a.n Act or that action which 
has been taken haa been taken illegaUy. So i. it in every proceeding where .. 
plea is made queationing the competence of the LegiBJature t.o pus an Act 
or for that m&tter, interpretation of any of the proviaion. of the Govemm8llt 
of India. Aetaa regards jurisdiction. If in everything it il neC8III8l')' to mab 

• Not eol'l'tlCltoed bylihe Honourable Member. 
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the Government a party the result will be that there will be too many ca.seS 
in which Government will have to become a party: and in addition the Iitiga.nt 
pubfio will have this difficulty, tha.t in every case where this sort of action 
is ta.ken, the GoV'ernment will naturaJIy a.sk for adjournments to consider the 
matter; the Provincial Government will be involved in a great deal of expen-
diture in giving retainers and fees to the lawyers, a.nd in getting copies of 
other papers; and the litigant public will be put to long, long delays. I hope, 
Sir, that after the passage of this rule which I do not question because it ha.s 
heen recommended by such an authority &8 the Chief Justice of India, the 
Government a~d,the Courts will have recourse to this Act only in cases where' 
a real and genuine necessity of making the Government a party arises. 

TSB HONOURABLE M'B. P. N. SAPRU: That is provided for by the 
Advocate General being consulted. 

THE HONOURABLE Ma. BHA VAX A. LAL:, The point made by the 
Honourable Member is fully answered by the concluding words of clause 2 
which clearly givel!l discretion to the Court to make the Province a party or 
not as the circumstances of the case may require, for it says " and the Court 
is satisfied that Huch addition is necessary or del,lirable for the satisfactory 
determination of the question oflaw involved". It is natural the other party 
would bring the difficulties to the notice of the Court and ask the Court not 
to make the Provincia! Govemment a party if that course is not strictly 
necessary. Therefore we have endowed the Court with discretion in the 
matter, and we can certainly trust that the conrts will use thejr discretion 
properly as they do in so many other cases. 

Ta HONOU&A.BLE Ma, HOSSAIN IMAM: ,Wha.t about the genesis of 
this Amendment Act 1 , 

TSE HONOURABLE MR. SHAVAX A. LAL: The genesis has been indio 
cated in the judgment of the learned Chief Justice. The facts of the case 
are not material to the point now in issue. The only point now in issue is 
whether the court should have power to make a Province or the Central Gbv-
ernment party to a particular suit which raises constitutional issues: not 
where the question at issue is whether a particular a.otion is legal or illegal-
in tha.t case 0.£ course the Provincial Government or the Central Government 
does not come into the pioture. Only when the mrs" of a. pa~icula.r legisla-
tion is questioned would the applicability of these new provisions arise. 

Tfl1I HONOUBABLlI Ma. HOSSAIN IMAM: May I explain, Sir, that 
what I wanted to .know is whether the diiloretion reRts with the Government 
ani the Advor.n.te General to be a party or not, .or whether in every case 
they will be compelled to become a party 1 The Provincial Government 
101es its a.utonomy. It has no say in the matter. . • • 

TSlI HONOURABLE TBJII PRESIDENT: In a judicial matter the court 
has to exercise a judioial disoretion, and if the court exercises it wrongly, then 
there is an appeal. Therefore, it is not for the Government to rush into court. 

TSB' HONOURABLE MR. SHA V AX A. LAL: The complaint of the 
Honourable Member first was that the oourt is not given the diacretion and 
.now his complaint is that the Provincial Government is not given the discre-
tion. I!ow can both have the discretion' 

To HONOt/'JU.BLlI TO PRESIDENT: Motion moved:-
II That the Bill furlher to &IIl6nd the Code or Civil Prooecillre, 1908, .. t--d b7 tbe 

LeJlalative AMelnbly. be taken into oonsiderUian." 
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Que.tion put and Motion adopted. 
Clauae 2 was added to the Bill. 
Cl&uae 1 was added to the Bill. 
The Title a.nd Preamble were added to tIae Bill. 
TIIB HONOU'BA.BLB Ma. SBAVAX A. LAL: Sir, I move:-
.. That the Bill, as p&IIIIIId by the ~islative "-mbly. be ~." 
The Motion was adopted. 
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CODE OF CIVIL PROCEDURE (SECOND AMENDMENT) BILL. 
THE HONOUBA:BLB Ma. BRA VAX A. LAL (Nominated Om.Jial): Sir 

I move;-
•• Tbat the Bill further t.o amend the Code 01 Civil ProoedllN, 1808 (Beaond. Amend • 

.. manto), .. pMI8d by tM LetPaIat.ive Allembly, be t&keD into ooDliclentioD." 
Sir, the objects of this Bill have ~ suffioiently es:plalned in the Statement 

of Objects and Reasons. This Bill is designed to improve the machinel1 for 
the reoovery of oourt·fees in pauper suits. No important qtleation of 
principlo baa been raised. 

Sir. I wove. 
The Motion was adopted •. 
Clause 2 was added to-the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
TJIB HOliOUlU.BLB Ma. SRAVAX A. LAL; Sir, I move:-

.. That the BUl, .. puHd by the LetPaIat.ive AlHmbly, be paued." 
The Motion was adopted. 

REP~LING AND AMENDING BILL. 
Tm: HONOUBABLB MR. SHAVA,X A. LAL (Nominated Offioial): Sir, 

I move:- I 

,. That the Bill to ~ oert.ain euot.mentl aDd. to UDeIId oertaiD other eaaotIDtD .. , 
.. pMI8d by the Letialalive "-_bly, be ~ iDto aouideration." 

Sir, this is a simple Bill. It may be likened to a pruning knife wth whioh 
dead matter is from time to time removed from the Statute·book. It makeII 
DO change of substance. 

Sir, I move. 
~ HONOlTJU.BLII Ma. HOSSAIN IMAM (Bihar and Orissa.: Muham· 

madan): Sir, I would like the Honourable Member to enligten us a little 
because even the Statement of Objects and Reasona is silent on the fact that 
we, the Central Legisl.wre, have been endowed with the power which we do 
not have. An Act of the Governor General cannot be repealed without the 
previous sanction of the Governor General in Council and there is no mention 
that tls.e Bill h .. received such sanotion es:cept that it is mentioned at the 
end that II The Governor General has been pleaaed to give the previous sanction 
required by the Government of India Act to the introduotion in the Legis-
lative Assembly of this Bill". But it does not mention to what particular 
items this pernUuion appertaina. There are Acta of the Governor General 
in Counoil, as wen as Regu1ationa of the Governor General in Council, Rep. 
lationa of the Governor General alone, and .kot. (f the Governor General 

• Nn 001 ....... by tile Boaouable ......... 
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aloue mentioned in this Bill. What is the position of the Central Legislature. 
with regard to all. these categories t How are we competent to deal with • 
Acts of the Governor of Bengal in Council t I should prefer if the Fino.nce 
Department· especially will enlighten Us on the following point. There ia • 
amendment of th e Indian Finance Acts of 1937, 1938 and ] 939, all three Acta 
passed by the Governor General himself. How does this affect the position. 
especially 'as there is mention of .. salt OJ 1 Do we take it that the pcsition 
with regard to " salt" has changed or it is contel1l.plated to change it, or will 
it be the same as before t I should like the Government benches to enlighten 
us on t,hese points. 

Tm: ·HONOUBABLE MR.P .. N. SAPRU' (United Provinces Southern: 
Non.Muhammadan): Sir, assuming tha.t there is a.ny validity in the argument 
of , my Honourable friend Mr. Hossain Imam, the answer,.tomy mind, is that 
if they are passing a law which is uUra v,ru of the Legislatur~- . 

TmD BONOUlU.BLE MB. HOSS:AIN IMAM: I welcome this measure. 
THE HONOURABLE MB~ P. N. SAPRU--the question can be settled 

in a court of law by priv4lote parties moving the matter bMore a court of law at 
any particular time. Therefore, we need not go into the question as to 
whether what we are doing is or is not ultra vires of the Legislature. There is, 
in the case of uUra vires, a remedy open to 8. private party in a court of law and 
therefore the qucation is immaterial from our point of view as a Legisla.ture. 

TUE HONOUBABLE MR. SHAVAX A. LAL: Sir, a certificate is a;lrea.dy 
printed on the back of the Bill and it will apply to all such provisions a8 
require the previous sanction of the Governor General. Previoull lIanction i8 
required "dth referellce to t,he subject.matter of a particular provision, not with 
regard to the original legislative authority \'I'hich enacted it, and that should 
be plain frohl the sections of the Government, of India Act cite 0. in the 
certificate itself. 

THE HONOURABLE MR. HOSSAIN IMAM: What about Acts of the 
Governor of Bengal in Council 1 

THE HONOURABLE MB: SHAVAX A. LAL: As I have said, the sanction 
is necessary with regard to the subject..matter of a particular legislative pro· 
vision and not with regard to the original legislative authority. So far a8 the 
8ubject-matter requires previous sanction that previou8 sanction is here . 

. It has nothing <to do with who enacted the original Bill. All the measures 
enacted in the past Itave been continued in force by section 292 of the Govern· 
ment of Indio. Act and that is the aut.hority from which the sanction is now 
derived. 

Tllll HONO"ORAJILE MB. HOSSAIN IMAM: ls,this Legislature compe-
tent, under the division of subjects, to repeal an Act of the Governor of a 
Provinoe' 

THE HONOUBAliLE MB. SHAVAX A. LAL: Yes, Sir. If the subject-
aatter is wit,hin the competencl' of thi8 House, t.hen this House is certainly 
competent to rep·al that Act. If it is not wit.hin the competence of thi8 
House, then it is not c.ompetent to repeal it. 

THII HONOUllABLE MB. HOSSAIN IMAM: Whether in t.he Concurrent 
Legisla.tive List or in t.he Federal Legislative List , 

TUII HONOURABLJII MB. SHAVAX A. LAL: The provision8 of the 
various Acts mentioned here are either within the Concurrent Legislative List 
or the Federal Legislative· List. My Honourable friend may rest &ll8ured 0 f 
that. 



In' 

Tn HON017BABLB 'rJIII PRESIDENT: Motion monel :-
. •• That the Bill to ~ oertaiD __ ent. aad to amtmcl oertaIIl 06& .. eaaotm_ .. 

• M paaed by the LfltrWative Aalembly, be takeD ioto eolUlid.era'ioD." 
Question put and Motion adopted. ~ 
Clauses 2. 3 and 4 were added to the Bill. . 
Tn' HONOtnu.BLB MB. HOSSAIN IMAM: May I ask the Finan .. 

Department to enlighten us as to the effect of the amendment of the Finance 
Act as well as the repeal of the Sugar Industry (Protection) Act , 

THE HONOl1BABLB MS. SHA VAX A. LAL: Which Act dON the 
Honourable Member refer to' 

TBB HONOU1L.UlLB Ma. HOSSAIN IMAM: I' am referring to the fourth 
page, Act XX of 1939, and the Indian Finance Acts, under Acta of the Governor 
General on page 5. 

Tn HONot1lU.BL1l 1tf:a. SHA VAX A. LAL: They are not repealed, Sir. 
The repeal is this, the words and figures oommencing .. to fix the duty 011 
salt " and eniing " Indian Post Office Act, 1898, and .. : 

Tu HONOUBABLB:&IB. HOSSAIN IMAM: That means the salt duty il 
removed. 

THE HON017lUBLB MB. BHA V AX A. LAL: No. 
THE HONOUlUBLB MA. HOSSAIN IMAM: The whole of the Sugar 

Protection Act is repealed,last but one item on page 4, Act XX of 1939. That 
is what I want the Commerce Departruent to enlighten U8 on. Are we by 
means of this repeal entering into a new policy , 

Tall HONOUB .... BLB Ma. SHAVAX A. LAL: Not at aU, Sir. 
Tu HONOURABLE SIB ALAN LLOYD: May I explain, Sir I The 

protection to the Hugar industry reats upon a different Aot as passed by t,hil 
Legislature last session. The previous protective duty has been superseded. 

Act. 
THlI HONOUBABLB THB PRESIDENT: It is 8Uperseded by a 8ubsequont 

The First Schedule was added to the Bill. 
The Second Schedule was added to the BiU. 
Clause 4 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the BiU. 
THB HONot1RABLB lb. SHA VAX A. LAL: Sir, I move :-

•• Tbat the Bill, .. pauecl by tbe LePsJative Auemltly, be pMHd. ,. 
The Motion W&8 adopted. 

FEDERAL OOURT (SUPPLEMENTAL POWERS) BILL. 
TUB HONOURABLB !lB. P. N. SAPRU (United Provinces Southern: Non-

Muhammadan): Sir, I move:-
.. That the Bill to confer .uppl_IlMI pl_ OIl tbe F~l Cout,.. ...... ." 

the LegiaJative .A.embly, be teken into OOIl8US-tiODo" 
The Statement of Objects and Reasons explains the nece.aity for thi8 

Bill and it is unnece&II&ry for me to (''Omment further on that Statement. It is 
self.e~plana.tory. The Bill ill non·controversial and I hope therefore that the 
Bill will be accepted by tbis Houae. 

The Motion was adopted. 
Clause ~ was added to the Bill. 
Clause 1 was added to the Bill. . 
The Title and Preamble were added to the BID. ' 

I 
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Tm: HONOURABLE MR. P. N. SAPRU: Si,r. I move:~ 
.. That the Bill. al paued by the LegislatiVe .Al8embly. be paued." 
The 140tion was adopted. 

·THE HONOURABLE Ma. HOSSAIN IMAM (Bihar and 0ri88& : Muham. 
madan): Sir. I am not makin~ the Motion standing in my name-today but 
I shall move it on Monday. The re&8on for not moving the Mo tion today is 
tha.t the representative of the Home Department ,has not yet been nominated 
to this House. . 

To HONOUlU.BLII THE PRESIDENT: I suppose the Honourable the 
Leader of the House has no objection' 

Tm: HONOURABLE SIB MAHOMED USMAN (Leader of th~ House) : 
No objection. Sir. . 

RESOLUTION BE ALLOCATION OF DEFENCE EXPENDITURE. 
THE HONOURABLE MB. HOSSAIN IMAM (Bihar and OrisSa: Muham 

madan): Sir. I rise to move :- . 
.. Whereas the war hal now clime. to India. and ita defence from major aggressioD 

iB primarily the dut.y of Hil MajeatY'1 Go\"ernment, whereu the war in India is aD essen. 
tial part of the world strategy of the Allied Powers, and whereas the financial capacity 
of India is very slender, this Council recommendS to the Governor Gaperal in Council 
to enter into a fresh agreement with HiB Majesty'. Government for the allocation of Defence 
ezp_ op. an equitable balis, fixing India's ahare at RB. 800 millions per anDum." 

Sir. when I gave notice of this Resolution I had not had a ohanoe of 
"disCUll8ing the matter with my other colleagues of this House nor had I the 
opportunity of knowing the debate that took place in the other House on a 
Motion for Adjournment on the subject of the Honourable the Fina.noe Member'. 
visit to England. Sir. I have learnt much from these sources. and as you will 
find. Sir, notice of an agreed amendment had been given by my Honourable 
friend Mr. Sapru. In my speech I shall streM the Resolution in the amended 
form rather than in the form in which I have moved it as I accept the amend-
ment. The matter at issue. Sir, is a very simple one. I should like to say 
publicly that we have heard from reliable sources that the Honourable the 
Finance ~mber when he visited England tried his level best to sa.fe~uard the 
interests of India. and how far his efforts have met with success is being 
hidden by the Finance Department itself. But I do wish that the Govern-
ment of India &8 well as His Majesty's Government should realize that this is a 
question of Buch great importance that we cannot allow it to be decided one 
way or the other without the consultation of the :People's representatives. 
I hope. Sir, that the Indian Members of the Executive Council. if they have 
any say in this ma.tter. will use their inftuence to 8.llsociate the members of the 
Legislature in this desirable objective. I, Sir. could trace the past history of 
the inequitou8 agreements made by Britain with India wi,th regard to the 
Defence expen8e8. There are many instances, notable instances. of the Gov-
ernment of India standing out for our rights in the days when Indians were 
not aasociated with the Government of India. Even in the recent past a 
Commander-in-Chief of India-I am referring to the Montford Reform day_ 
a Commander.in-Cheif of India put up a strenuous fight in the British Cabinet. 
that the whole of the expenditure on the British peraOnnel and of the Army in 
India should not be eharged to the Indian exchequer because of the fact that 
India was the ground where you kept your reaervea for imperial p1irpoeea. In 
all the Eastern P088eII8iona, Dependenciea. Protect.?rates and others. you had 

• B. Commi'tee to report on Bill to provide 'f'or be" .. admiDiltratiOD of II_lim 
WaId"I in Delhi. ' 
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DO army to speak of; ODly in Hq Kbng you U8ed to keep a battalion from 
India and you U8ed to pay for it, but in the reSt of the country you had 
lIC&l'Cely an a.rmy worth the name. It was fundamentally inequitoUR to make 
a aett1ement whereby the .Armies in India were oharged to the Indian ex-
chequer but used for imperial needs. A tardy j~ice was done to India 
after Ga.rrOn Tribunal by acceptance of a partial payment of a crore and aha.if 
in the first instance and two croree latterly for the use on imperial purpoaea of 
the Indian Army, but, Sir,' those a.re ancient histories. I am not going to 
.tress much on that aspect of the question beca.uae that is full of both the 
valiant defence put up by the Government of India of the old day •• and the 
trampling down of every reason and· equity by Hi. Ma.jeaty1s Government.· 
I should like, Sir. to baae my argulDents for reconsideration of the present 
agreement ma.inly on the present.day practice of His Majesty's Government 
and all other Allied Powers. We have before us the example of Egypt where 
an Army is stationed by His Majesty'. Government and the United StateR of 
America but no contribution is paid by Egypt towards the cc»t of that 
Army: as the Army there is not primarily for the aafety of Egypt but in effect to 
guard the frontiers of the British Empire. We have, Sir, instance8 after instancea 
of American troops coming over to Australia., to India. to Egypt, to Great Britain 
itaelf. without involving the country in which that Army is 8tationed in any 
expenditure. The present.day war. Sir, is a different war from thOHe of the 
put. The autribution of war C03f~ ;6 not ma4e on the geographical btuw 0/ 
the 6tationing of the fighting /oru~ but on tile more equitable ond jtat prirteiplt 0/ 
fir.tly, whou interut. it primarily 8trt1U. oM, .ecmt.tlly, what w the copocity 0/ 
each iflllitJitlual partner t.o pay 1 The payment mu.ri be in proportiott. t.o IAe 
capacity t.o pay oflll ftOt em the location of the tJrmetJ./oreu. TIle present agreement, 
which WSB entered into by the Government of India before the advent of the 
eleven valiant gentlemen, was made, Sir, without even being forma))~a.dD))ted 
by the Legislature. The Legislature were faced with a fast tJCCOmpls, and we 
bad no say either to its entry or its make-up. We were t.o!d by the Finance 
Department, Sir, that it W&8 a very reasonable and jUl!t apportionment of 
expenReB. He has been further 8trengt.hened by tire remarkR of the Public 
Accounts Committoe which has taken upon itllelf' part of the responsibUity for 
this agreemen~. All I am _ying things which might not be in favour of the 
Finance Department I will give at least. this testimony in ita fav~r~ I.t 
8&Ys:-

.. We were inrormed that not only the method or allocation but al.o the dl!tailC'd 
calcmlatiolW carried out ror the purpoee of arriving at the actual ftp"" debitable to 81thn 
country are fully checked by audit." 

Be that as it may, ~at is a matter of put history. It will serve no UIl8£UJ 
purpose for us to 8&y now· whether that agreement WIIA favourable or un-
favourable, but there is this to be said that. the conditions existing at the time 
of the agreement and today are altogether different. That agreement ...... 
Sir, made at a time when the real fighting was taking place outside the borde ... 
of geographical India and we entered into a pact whereby all the OOIIt of the 
Army which is sent abroad would be charged to His Majesty'. Government. 
That question, Sir, will no loJlfter ariae when the fight taluw pla.t-e within the 
bordera of Britiab India. By implication under the old term. all the 00IIt 01 
the Anny ra.iaed in India Wl1l be debitable to the Jiulian exchequer. Now that, 
Sir, i8 a proposition which requires recolUJideration. I am not. going to t~ 
out the Ccmgress formula that tbis war has been entered into without our 
CODIIeIlt ( ... hiob i. factually corred~ and therefore "'c .hould Dot be liable to. 
pay the CC»t of it. They are welcome to this formula. but I for one would face 
the sit.uation in its reality and I am prepared to concede that a part of the COlt. 

• 
• 
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of the defence of India is rightly cha.rgeableto the India.n exchequer. But,the 
question of qua.ntum and the method of allocation is a very important 

• question. I know, Sir. that it maY' be said that all the Allied Powers are 
shouldering their own burdens why should not India. also shoulder its own 
burden. But is that COPl'ect, the United States have no mterest in the 
countries where they have sent their Armies. Cannot we ask Britain to give 
U8 this small conce88ion that the cost of all the British Army should be debit-
able to His Majesty's Government and no part of it should be paid from the 
Indian exchequer. When we had no outside Army we were paying the cost ot' 
45,000 British troops and paying Rs. 8 crores as capitation cha.rges. At least 
these charges, which come up to nearly RB. 24 crores, are included in the basic 
figure of Rs. 42 crores, charged to Indian revenues, ought 'to be removed. If 
the United States, which has no connection with us, can send its Army and not 
charge us for its cost, 'the least the British Empire can do .and His Majesty's 
Government IIhould do is to forego that charge for the British personnel of the 
Indian Army. That, Sir, should be the first st,ep t.owards apportionment of the 
cost. Secondly, Sir, this is a mechanized war. Long before the war started, 
to be particular in February, 1939, the Committee of Experts which visited 

, India came to' the conclusion that Indian re.sources are not sufficient to cover 
the cost of the mechanization of the Indian Armv, Therefore, I claim, Sir, 
that the cost of all the machinery, aeroplanes, and their parts, tanks, anti. 
aircraft guns, anti-tank guns arid all the multifarious things which are needed 
for a fight should be given to us by His M~jesty's Government just as Amerioa 
is giving it to all the belligerent Powers under the Lease.Lend. We who have 
been part of tho British Empire, who have in the past borne a great share 
of the imperial defenoes, deserve to get that oonoession which America, out 
of its generosity and its partioular interests, is giving to countries with which 
it has·.no· conoern. These are my first two basi 0 demands from His Majesty's 
Government . 

• Now, Sir, coming to the oost and the pay of the Army in India, of the 
I:! NOON. Indian personnel raised during this war, there is no denying 

the fact that you have fixed the scale of expenditure in keeping 
with your own standards. If we had an army of our own, I:aised by a National 
Government, it would not ha:ve been l1alf as costly as your army is, and in 
that conneotion, Sir, I quote the instance of the pay of the Japanese soldier &8 
well as the pay of the Germ!l.n soldier. Compare these two, and also of Russia 
and of ·China. WhS;t are they t They are in' certain cases one· fifth or one·· 
sixth of what you are paying in India beoause of two reasons.. In those 
oountries the cost of living has not gone up to the sky as it has done in India.. , 
I <10 not suggest that you are squandering our money ift giving this pay to 
our own people. You have to give this pay beoause of your want of oontrol 
in other spheres. Nazia IJnd FaBciata mlJnage to do thinglJ clamply butzuae tM'II 
f'egulate IJU phaau olli/e IJnd IJll auppliu. It can pay a rupee and make that 
rupee remain at 16 annas whatever happens. We saw that in spite ofthe gold 
baoking that England had it could not stand on the gold standard. But Ger. 
many, with a third or even a quarter of the gold that England had, main. 
tained the gold standard right through the depre88ion period. Regimentation 
has its drawbaoks and its advantages. But I say, Sir, that, be that as it may, 
the oountry is faced with ~ high cost of the Indian Army, and that cost is 
being borne because of your action. This fight'is waged not for the safety 
of India alone; but Imperial and Allied interests are inseparably conoerned 
with the safety of India. /, ia "ntUniabk 'Mt il you be lr,tlia you loae 1M 
."'ire ElJlt ; ,OIl will MtIfJ no piau to Mand up IJnpw. either in AjricrI or .11 
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AM. This is the one otlntre, just &8 America is the oentre for EIlRIand and for 
.all the other Allied countries. India is the one centre whioh t. suppoiting 
your entire e1Fort in the Eut, whether it be Egypt, Palestine, Iran or AUl$r&lia. 
As this thing, Sir, is priJDarily in the interests and for the ~eflt of all the 
Allied nations in general, and of Britain in particula.r, I claim, Sir, that noC 
because I &JD not ready to take up the bordea but because my reaourcea do not 
allow it, His Majesty's GoverDlDent. should oontribute towards our Indian 
Army expenditure. It W&IJ, Sir, with this end in view that I had given the 
figure of 800 million rupees. But &8 I said, Sir, when I consulted my friend., 
we felt that it was an imperical formula. I had no baais for it, and I admit 
that I have no basill for fixing the military expenditure at 800 million rupees. 

To HONOUBABLB SIB RAMUNNI MENON (Nominated Non.Olicial): 
Rs. 2·8·0 pel' head. 

THE HONOUBABLB MB. HOsSAlli' IMAM: Consideringthat our national 
income is 110 slender and th& cost of living so high, J think even this is too much. 
Nevertheless, Sir, we tbougit that it would be better that we should know 
what thE' Government's case IS and on what basill they wish to have this alloca~ 
tion. The words, Sir, that .. expenditure undertaken by India in her own 
interest should be charged to Indian revenues II are very vague and it. 
leaves a lot of discretion and a lot of loopholes to allocate expenditure unjustly 
either to India or to His Majesty's Governments. I would like t.o have a formula 
which would be more fool.proof: and I .... y. Sir, that the Report of the Public 
Accounts Committee reveals that when India was not called upon to make any 
appreciable war effort, when no war had lltarted in the Eaet and in the West 
"00, when the war was far far sway from the borders of India, in the year 
1940·41-the year which concluded on 31st March. 10'1. the Public Accounts 
Committee had to make some strong strictures. And we know the com· 
position of the Public Acoountll Committee and tlie fact tha,t in reality tbe 
opinion of the Public Accounts Committee is the opinion of the Auditor 
General because tihey are guidedin a II their decisions by the Audit Departmen' 
and the Auditor General himself. This is the remark. Sir, of the Publio 
Accounts Committee :-

.. Cflmpet.ition over a la:rge fleld h .. prAotically diRppeared an41t.e plaoe baa bad to 
be taken by the non.oompetitive met.hodll of magle tenden and DIljIOtlated oontraotll. 

The urgency with which work ill now required to be done led IaIt year to t.he evol,,· 
~ioD of A mllOh simplified pl"OCt!dure for lIUlCtion to works. Even that prooedUN howevtll' , 
_ regret to note hal in lome OM .. not' been followed ". 

It goes OD to aay:-
.. And for IUoh cl4l,ar br_h .. of the iDlltruotiolUl It ill dilftnult. to Ind any adequate 

eSCUlle ". 

They further remarked :-
., But we cannot help reeliDa that. the del..-tiollB of power and Nl&xatiolUl or ftnancial 

oont.rol generally have now been C81'ried to the Umito or .. rety aod Ihould p no r"rt.her". 

They also remarked :-
.. There were __ or -ta8e owintl to the abandonment o( works be'ore _,Ieti_ 

due to A too frequent. ch&np in the plalUl or the· Military Allthoritielt ". 

'nere are any number ~f luoh remarb, Sir, in which it iI mentioned that 
there ia a ~t deal of waate. Stores are sent but they are unvaceable. No 
receipt is received to ahow whether they have eVer reached their delltination or 
verification that they were even despatebed. except .. paper indicating that 
they have been deapatched. 
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. Sir, there i. any amount of w&8t&ge and lack of control in these affairs. 
In addition, now that we are facing the danger from the East. we are embarking 
on many expenses whioh India would never have done in normal times. I 
refer, Sir, to the construction of airfields and aerodromes. I am not going to 
give &ny secrets but there is one district in which several aerodromes and air· 
fields are being built, and each aerodrome or airfield costs anything between 
RB. 50 lakhs and Rs. 2 orores. These high expenses are being incurred-

THE HONOUUBLE Sm JEREMY RAISMAN: Do I understand the 
Honourable Member to disapprove of that scale of aefence ! 

THB HONOURABLE MR. HOSSAIN IMAM: I say, Sir, that it is beyond 
our ()apacity to bear. I don't question the oonstruction but the cost. I 
rather condemn you for having started too late and for not having started 
enough. Even thopgh this scale is very oonsiderable, it is not enough con-
sidering the. scale at which they are fighting in RuBBia. I do not condemn 
you for t~is soale. I condemn you for being too late and for being scanty 
even now and too expensive. But what I say is that this expenditure i. 
beyond our oapacity. I do not give any specific mandate.. I do not fix any 
figure. I do not ask. the Government to pledge themselves to any rule or 
regulation. I only demand that the present b&8is has outgrown its utility 
an~ the circumstances 'have so changed that a new basis should be found and 
that basis should. be framed in consultation with, and with the advice and 
knowledge of those in whom the Indian people have trust. I hope, Sir, that 
the Indian Members of the Executive Council will justify their inclusion in the 
Cabinet by supporting this claim of ours of association of India in the defence 
of India. I for one, Sir, would desire an intensification of the efforts that are 
being made if we had this assurance that part of the cost will be met out of the 
pookets of the richer allies in this fight for democracy .. I am not against the 
war efforts. We are ready to co-operate with you in the war efforts. But 
we are ready only on oondition that you associate us as equals and not.as 
slaves and camp followers. If you want our willing help and support, if yoU 
want to rouse the 'country, you have to make some gesture to show that you 
do not distrust India, for the distrust of India would mean that this fight is 
not for the liberty of India, that after all what you are saying is only lip 
sympathy, and that in the end you intend to keep us down and treat us as 
shabbily as you did after the first Great War ofl914-18. when you made great 
promises but everything fizzled out when the war was ended. If you trust 
us now we will feel some security that you are sincere and ~ally mean what 
you say. 

Sir, I move. 
THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: Non-

Muhammadan),: 'Sir, the amendment of which I have given notice runs aR 
follows:- . 

• That for the words be~nning with the word. .. thil Council rtK'ornmend. to the 
Governor General in Counoil" and ending with the worda .. per annWD .. the following 
be aubatituted:-

.. this Counoil recommend. to the Governor OeDeral in Counoil that fol' the preaent 
agreement for the apportionment of war eltJM.'nditure between Hia Maje.t1''' 
Government and the Government ofIndia, a DeW buill be fratned in <'OD8ultatiOD 
with therep~tativeB of the partiea in the Central IAgilllature ". 

Sir, the quet'ltion of the apportionment of ('harges between His Maje&ty'. 
Government and India is a long and complicated one and the Honourable Mr. 
HOBlI&in Imam has dealt with certain aapecta of the queetion. As the House 
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mowe, the defence of India haa 'a local aspect and an imperial aspect. In 
recent yea.ra the India.n Army baa been OODBiderably increased. I think the 
Honourable Mr. HOII8&in Imam waa right in saying that on many oooaaiona the 
Gbvernment of India haa IItood out for the rights of the Indian exchequer and 
it, WaB only due to the Government of India to acknowledge this in publio in 

. the I.iJgisla.ture. We have no desire to eaoa.pe our legitimate share of Dafence 
expenditure. We are not approaching the question from the point of view of 
'those who think that the defence of India is no concern of the Indian people or 
of the Government of I~a. But we want a :reaaonable adjuBtment between 
our claims and the claims of His Majesty's Government. We an ready to bear 
our share of the burdon, and we think that His Majeaty's Government should 
be prepared to bear its legitimate share of the burden which is primarily imperial 
in character. Part of the Indian troops are needed not only for the defence of 
India but also for imperial purposes and therefore it is neoesaa.ry that to the 
e1"tent that they are needed for imperial purposea His Maj~Y'B Government 
should bear the o08t of those troops. We know that in recent monthe the De-
fence expenditure haa gone up very considerably since the last Budget wu 
p&8Cled. Many developments have taken place in tht' Indian defence fonle aDd 
the Indian war effOrt has been intensified. We ha.ve spent a good deal more on 
aircraft and aeroplanes than we were doing before, and all t.his, of ~ 
meana additional expenditure. 

Now, the Legislature is interested'in the question oflndia'lI finances. We 
notice, Sir, that the Honourable the Finance Member went on a flying milsion 
to England to diacuB8 certain mattei'll with His Ma.jesty's Government. We 
do Dot know what th(' nature of the diaousaion between His Majesty's Govern· 
ment and the Finanoo Member was. Perhaps he will take us a little more into 
his confidence an~ indicat.e to us at all events what were the topica that he 
discuMed with Kis MajeAty's Government. We want that the Honourable 
the'Finance Member should give us an auuranee that before My irrevocable 
or final decisions are taken, this House will be taken into fuD collBultation in 
regard to India's defence expenditure. The average taxpayer is very much 
interested in tbis queet,ion. This H011ae as the custodian of the rights of the 
average taxpayer is very much interested in this question and therefore it iB 
desirable from every point of view that an aasurance should be given to this 
House that before any final decision of an irrevocable nature ill taken this HoulI6 
Bhall be consulted. Now, Sir, not only this, but I would go a little further thall 
this. If you come to this House with your minda made up, your decillions 
announced, then the di8CUaBion that ta.kee place in the House is of an unreal 
character. We know, and vou know, that deoilliollA have already been arrived 
at. and thertJl'ore our crit.ic·isms have little influence on your decillions. The 
discuBllion too is apt· in thoae citcumatancetl to be somewhat more critical than 
it need have been, becau88 there ia an at.rnOflphere of unr-.lit,y about the wbole 
aft'air. Therefore what I am auggesting is that· it ill deairable in the formula-
tive stages of their decision Government. should aRlKX'iate, not I lI&y the entire 
Legislature" but reprellentativeB of tbp Legislature. Tbey mould cOMUlt 
Party leadel'B in regard to any decisioDli that they may take. My t"ont"rete 
BUggestion is that Government before tbe-y arrive at a new ~s in regard to the 
apportionment of chargee between Britabl and India should take into conml. 
tation tbe repreeentatf\tes of thf! pari.iell or Party leaderw. 1 think t.ba~ ill not 
an unreuon&ble request. I think, Sir, that, Party leadeI'II can be tmated to 
take a reasonable view of the- difticultiea of Go\'r.mmeDt. Tbes. ean be trusted 
to approach the quNtion with a.n unprejudked and a. I"NIIOIl&ble mind and 1 
think they ought to be trusted to keep the di.cu.uon. ..., con8deDtial. If 
they agree to aDy fresh a.greement,·t.ben they _ill be able to Jn8uence the opinion 

• 
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of the Parties they lead or of which they are representatives. Therefore from 
the point of view of Government itself it will be an advantage to have these 
Party representatives aaaociated with the Government before a new baBie of 
revising the present agreement between Hie Majesty's Government and the 
Government of India is framed. I am making, Sir, a very reasonable ·request. • 
Within the last three or four da,a we have been hearing of the mighty achieve-
ments of the Indian Members of the Executive Counoil. I do not know, Sir, 
what their achievements·in the oonstitutionru field or the poIitioaJ. field will be. 
They have themselves oonfessed their inability to tender any advice to His 
Majesty's Government or to the Governor General in I;'egard to the constitutional 
question. But I think, Sir, that in these financial and administrative questions 
they can be, if.they so desire, of some use to their oountry .. Now, Ido not 
know w.hether they will regard it as falling within their legitimate sphere of 
duties as Members of the Executive Counoil to bestir themselves on behalf of 
the Indian taxpayer. The request that I have embodied, namely, that non· 
official opinion as represented by the rl'presen~atives of Parties should be·oon· 
Bulted with regard to the basis underlying any new agreement between His 
Majesty's Government and the Government of India in regard to war expendi. 
ture, is a very reasonable one and I hope they will accede to this reasonable 
request which is embodied in my amendment. Therefore I would say to the 
Finance Member that I have no desire to anticipate at this stage the decisions' 
that he. has arrived at. I do not know what the decisions he has arrived at are. 
I would not speculate as to the nature of tholle decisions. I would not---

THE HONOURABLE 8m JEREMY RAISMAN: Sir, they are not decisions. 
THE HONOURABLE MR. P. N. SAPRU: I would. not speculate as to the 

nature of the consultation-I should rather use the word" oonsultation "-
as to the nature of the consultations which he has 'had with His Majesty's 
Government. I do not wish in any way whatever to prejudice the atm06phere 
which any new agreement that may have been provisionally arrived at be. 
tween him and the Government of India will be consid.ered by this House. 
I rather wish to st.rengthen his position vi8.a·via this House by the request 
which is embodied in my amendmtlnt. If he takes non·official opinion into 
consultation in the formulative stages of his decision, then he will be in a much 
stronger position than he is today with the House and it may be that we shall 
b~ in a readier mood to ac.cord our support to any agreement which has the 
support of our representatives. Sir, I do not wish to take more time of thiil 
House than is absolutely neC'.essary, and with these words I commend this 
amendment to the aoceptanoe of the House. 

THE HONOURABLE THE PRESIDENT: Disou88ion will now prooeed on 
the amended Resolution. 

·TB1I: HONOURABLE SIB A; P. PATRO (Nominated Non.Official): Sir, it 
is not neoossary to elaborate arguments on this Resolution. What is the aim 
of this Resolution 1 Is there any real object in this Resolution 1 What we 
have got already in the statements and in the speeohes of the Honourable 
tho Finanoe Member on the Budget indicates that 80 far as the allocation of 
-expenditure is concerned the British Government pay all the expenditure of 
the Indian Army serving overseas outside the boundaries of India and 80180 
share the expenditure of thc BritiBh Army in Indio.. Therefore there is a 
basis of allooation of expenditure between Great Britain and India. and on the 
basis of that allocation our Budget was prepared last year and the British 
Government after this tmderstanding was to oontribut,e to Indio. a largo 8um 
of money mste14ing and it has done 80. Therefore it seems to -me that it would -----_ ... _-_._-----------

• Not. eorreoted by the Booourable Member. 
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be too soon to disturb the arrangement which h&.8 been entered into. Last 
year at the budget tilne thE:re was the impending war. As stated in the Re-
aolution the war has come over to India. On the borders of India there weye 
apprehensions of the war· and the budget was prepared on the basi. of th.t 
understanding. Today there is also this request made tha.t there sbo'uld be 
representatives of the Houses aR80ciated in preparing new baBis or revising 
the arrangement that has been m&de but already there is a representative 
Clc!mmittee elected by the House to advise, to be oonsulted by tte Finanoe 
Department in matters finanoial, and at the time of the budget allooation 
surely this Committee will have aneffeotive voice in the matter. Therefore it 
seems to. me tha.t in the matter of the aJlooationof expenditure it haa already 
been done andit is sure to be more or leu on the lines whioh have been indicated 
in the Budget Speech of the Honourable Member lut year and the Finanoe 
Committee in existence ia to be oonsulted. There is an organiza.tion already 
in existenoe and wbat further represenfatives could be elected to thill I am 
not able to understand, nor the Honourable Members who spoke before me 
have given an indica.tion of the sort of representatives whom they would like 
to eleot into a aepar.te Committee or strengthen the existing Finance Com. 

o mittee~ Therefore, Sir, as I said before, it seems to me that there is no aim or 
object in having this Resolut.ion unless it be that they want to draw the atten-
Hon of the Honourabl(l the Finance Member t,ha.t greater oare should be taken 
in the ml\tter of alloca.tion of war finanoes which I am sure he is suoh a oare-
taker of the finances of India that we need hardly tII.~ the trouble of reminding 
him a.ga.in. ·HIII recent visit with regard to the finanoial adjustments neoes-

aarily implies that he is very oareful in the matter of Ind.i&n finances and 
would not yield an inch to t,he British Government in the matter of any 
expenditure to be allocated over the heac:l of India. So having had past 
experier.oe of tl: e way in whioh he was fighting for the benefit of Indian finance 
it seems to me that at present, before the budget could be prerarod. it is un· 
neceasa.ry that we should have this Resolution at all. 

THE HONOUBABLE PANDIT HIRDAY NATH KUNZRU (United Pro-
vinces Northern: Non-Muhammadan): I think that the amendment whioh 
my Honourable friend Mr. Sapru bas moved ie; of a moderat6 charaotolrand 
should meet with the acceptanoe of Government. I am not unaware, Sir, of 
the termR of the agreement I\rrived at between Hill Majetlty'a Government and 
the Government, of India regarding the alloootion of war ('z~(liture. ne 
principles on which this agreement is baRed are not in any way, speaking in the 
abstract" open toO rriticillm. In any calle, the arr&Dgementll that have been 
made now for the distribution of war expenditure botween Inelia and England 
are a great improvement on the lIystem, or rn.ther thtl wa.nt of Hystem, that 
exist,ed durimr'th Great War. Nevertheless, Sir, diftioult ql MUons regArding 
the apportionment of expenditure between t,he Government.s of India and 
England might, ariRE! even in connection with measllrel,the objN t of which is to 
strengt.h<n India'R def('nces. ThiB has been fraYlkly aclmit.t>t'(l by the Finance 
Member in hiR speech in the other Houlle in connet.'tioll wiUI ~he Adjournnu n' 
Motion that was moved there practically on the IIl1bj~t, that, we are diflOU811ing 
here today. He pointed out t,hat even under the termll of the exillting finAncial 
settlement certain questions might arille regarding the IIhare which might be 
allo('.ated to Inclia. of the cost of moallllrt'B whioh rel&ted to India. and which 
at the .. me time covered a wider objective. In thinking, therefore, that 
the principles underlying the agreement that hall been anived at, though IOUnd 
in theory, Qlight &till catllle difticultiel in practice. we are not sayWg anything 
which can not be acceptable to the lI'tnance Member. Thit being the lltate 
of thingI it is natural that the repreeentativea of the tazpayer sh01lfd uk tbat 
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[pandit Hirday Nath Kunzru.] 
at the present time when the expenditure on war mea.aures is increasing 
rapidly they should be taken into confidence regarding the equitable distri-
bution of war ex~nditure between the Governments of India and England. 
In doing 80 we should not be supposed to be forgetful of the expenditure that 
is already being borne by His Majesty's Government in connection with 
varioull measures relating to India's defence. His Majesty's Government 
have agreed to continue to implement the Chatfield programme, the cost 
of which has arisen considerably on account of the war. They have also 
agreed to provide the initial equipment required for the forces that are being 
,raised in pursuance of the Bcheme for the expansion of Indian forces. They 
'have further undertaken to supply to India without charge large quantities of 
aeroplanes, vehicles, guns and other equipment rectuired in connection with 
the expansion of India's Navy, Ail' Force and Army, and the Honourable 
'the Fina.nce Member told us in his last Budget Speech that the cost of the 

t equipment thus supplied to us would roughly amount to Rs. 60 crores by the 
end of the current year. We are thus aware, Sir, of all the aid that we are 
receiving from His Majesty's Government, but we still ask that the repre-
sentatives of this House should be conllulted in a larger measure, in a much 
larger measure, in conn.eotion with war expenditure than has yet been the 
oalle. We have to bear in mind the finandaI oapaoity of India and the 
growing cost of the war. 

Sir, as Honourable Members are aware the war expenditure of India ma.y 
be divided into two categories: ,the normal peaoe-time eX~.1lditul'e and the 
cost of the measures necessitated by the war. Now the rar.id increase that 
is taking place in the latter kind of expenditure will become evident to the 
House on a comparisoll oUhe figures relating to the years 1940-41 and 1942-43. 
In the year 1940-41, only a small sum of Rs.61 crores was provided for 
India's war meallures. But in the Budget of 1942-43 this cost has risen to 
over Rs. 81 crores. Now when war expenditure is rising by leaps and bounds 
it is obvious that it must cause concern, and serious concern, to the Indian 
Legislature, even though it is anxious that India'lI defences should be strength-
ened. Memberll of the Legislature are fortified in their demand for being 
consulted ,to a greater extent also by the fact that His Majesty's Government 
and the United States of America are at the present time engaged in defendiQg 
other countries also the security of which is neceBB&ry to save the cause of 
freedom and to maintain the British CommonweaJth of Nations. I am not 
acquainted, Sir, with the arrangements that are in foroe in such countries 
which are in a similar position to India. Perhaps the Honourable the Fina.nce 
Member will be able to give us some information on the subject. But, while 
I have no knowledge on this subject, I seriously doubt whether all the ex-
penditure that is being inourred owing to the war in countries which occupy 
a position similar to that of India is being borne by the people of the countries 
concerned. Apart from this, Sir, I agree with my Honourable friend Mr. 
Houain Imam that' had we been free to provide for the defence of India in the 
manner we thought best, we might have adopted measures which, while 
providing for her defence in ordinary times could be expanded at much less 
cost to the country than the cost of the existing expansion sohemes. There 
has also to be taken into account the fact that we have in computing the cost 
of the war to take into acClount the expenditure incurred by us in connection 
with the British troops that form part of the Indian Army. I do not how-
ever want to over emphasize this point, because the money that might be 
aaved. by the substitution of Indian for British troops, though it might be con-
sidered a very large amount in ordinary times, oannot but ,be IIIIUIoll in 
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• domparison with the total expenditure undertaken in oonbection with India'. 
special war measures. But when all these factore are taken cumulatively into 
oonaideraton. they do create, to my mind, an impreuion that we shoUld be 
fuliy justified in asking Government to take us into their confidence on the 
imporla.nt subject which we are diacuasing today. f 

To HONOUBABLE MR. HOSSAIN 1lIAJ4.: Hear, hear. 
TH. HONOURABLE PANDIT HIRDAY NATH KUNZRU: Mr. Bapru 

a&id,that if any change was made in the existing arrangempt, the repreeenta. 
tives of the Legislature should be consulted. My request, 'however, goes further 
than this. My Honourable friend the Finance Member has already stated 
in the other House that if the present agreement were altered in any respect, 
we would be entitled to discuss any new agreement that might be arrived 
at even separately from next year's budget. But it must in the first placd 
be made plairi, as it waa in the other House, that the Indian Legislature ane 
the rellreeentatives of the Parties in it, should be coDsulted before any ~. 
ment IS arrived at, so that the Legislature might usefully be able to tender 
advice to the Government of India. If the Legislature or tbe representatives 
of the Parties are consulted only after an arrangement has been agreed to, 
the views expressed by the Legislature would be of no practical value. In the 
second place, Sir, I ask that in view of the rapidly gro1riog expenditure of the 
war which has already become heavy, for the war budget for the current year, 
including all relevant item8, amounts to the large sum of R.,. 133 crares, and 
the anxiety caused by the rapidly mounting expendit.ure, the House and the 
representatives of the Parties in the Legislature should be given an oppor· 
~unity of considering the &rransement arrived at in 1940 in detail, and of 
underatanding how the cost of measures which. might concern both India and 
England is at present allocated by the authorities. The Government of 
India will lose nothing by accepting our request in this reape~t. Indeed we 
feel that if the Government of ladi& is doing all it can to bring about a fair 
allocation its hands will be considerably strengthened. On the other band, 
Sir, if there are any loopholes in the exiating systfom we shall be able to give 
advice which the Government of India may be grateful for. 

, Now, Sir, it may be said in reply to what I have8&id that there is a Fin· 
ance Committee already which looks into financial matten, and that there 
fore it is quite unnecetI8&J'Y to have another body to deal with the ame 
subject. But the Finance Committee which is concerned with the voted 
item8 oonsista entirely of Membera of the Legislative .Assembly. The Council 
of State is not represented on it. Yet; the Council of State haa to eonaider 
the Finance Bill like the other House and to make itself responsible for the 
provision of the money that Government might need. For thia reuon, Sir, 
I feel that although a Finance Committee exi8ts, another ad Me body should 
be constituted by "Government in regard to the important IUbject before 
us. 

Sir, thia is all I wish to say in connection wiih the prelell't Resolution. 
But I hope that the Honourable tho Finanre Member will permit me ~t a 
question to him before I sit down even though it might not, Jtrictly" 'ng, 
be relevant to the proposal before the House. We have been told, Sir, 
that under the Lend·Lease arrangement. we are receiving help from the 
United States of America. It has, however, been .tressed recently from the 
AmeriC&ll side that the materi .... supplied by America un~ tbelle arranp. 
menta should not be supposed to be a unilateral affair, that the Lend·Lease 
arrangement. are not one.sided, but imply reciprocal obliptiona. I should 
like to kno" "bat are the obliptioll8 that the Government of IIfdia have in. 
curred owing to the acceptl.aoe of ... iRanae from AJUrica under the Lend. 
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Lease arrangements. No information has been 'given on this Subject either in 
t.he House or in 'any press commuJlique issued by Government. The ;matter 
is, however, important and I hope that my Honourable friend the Finance 
Member will take this opportul}it1 of enlightening us on this subject. 

TUB HONOURABLE SIR JEREMY RAISMAN (Finance Member): Sir. 
I find myself in a position of some embarrassment in attempting to reply to this. 
debate and to dea.l with this Motion, and that for two reasons. In the first 
place, a8 the House is aware, it is not usual or possible to present a complete· 
finanoial picture at any sta.ge other than the usual Budget session, because it 
is only at that time that the Finance Department is able to bring together all 
the relevant information and to survey the situation as a whole. Any dis-
cussion regardh,l.g the financial position of the country and regarding its financial 
capacity must to a large extent be either abstract or unrelat¢ to the current 
situation if it takes place at a time other than the Budget session when com-· 
plete figures are available and are presented to the House. Tliat is my first· 
difficulty. But my second difficulty i~even more acute. As the H<1use is 
aware from discussions which have been held in another place the whole subject 
of the Defence financial relations between the Government of India and His 
Ma.jesty's Government is at present under consideration by the Government 
o~ India. In these circumstances it is virtually impossible for me to make any 
useful statement. The facts have all been presented to my Honoura.ble collea-
gues and here let me say that I have no doubt whatever that my Indian colIea-· 
gues are in full p088ession of the whole subject and that no one need haye any-
apprehension 80S to whether they will fully exercise their inft.uence on behalf of 
securing an arrangement which is satisfactory to this country .. I am very 

. grateful for the ·remarks which have been made about my own stewa.rdHhip of 
India's finances up to this stage, but if there. were any doubt of my own anxiety 
to protect India's interests to the utmost., I think I may say that the present 
constitution of the Governmeni would make it impossible for any dereliction 
of dut,y of that kind to take place. For these reasons it is extremely difficult 
for me to traverse not only the ~etailed arguments but. even what might be 
called questions of principle. I see that my Honourable friend the mover of 
this Resolution got into some difficulty himself. The first form of his Resolu-
tion was one witl,t which I mi~ht have dealt with some fa<'iHty, as he probably 
rea.lizeIl, and I wisD he could have informed me a HUle earlier that he had'de-
cided to abandon that particular form of the Resolution because it would have 
B&ved me some trouble in marshalling arguments with which I need not now 
trouble the HO\lli8. But even the second form of this Resolution is one which 
I would suggest to the House is not necetl88.ri1y in,the best int.erests of India. 
The amended form of the Resolution commits itself to a recommendation tlrat 
a new basis be fra.med in consult.at.ion and so on with t.he repreRl'lDt.ativt's of the-
Parties. I would ask my Honourable friends to consider-and here I will take 
the opportunity of acknowledging t.he helpful spirit in which their remarks have' 
been couched and their patent desire t.o assist the Government of India in this 
matt.er-whether in all circumstances they would commit t.hem!lelves to a de-
finite recommendation t.hat a new basis of some kind should be framed. Might 
it not. be-and I only throw this out as a possibiIity-mijrht it, not be that, on a. 
full review of a.l~ the circumstances, and particularly if they had knowledge of 
the point of v~w taken by the other principal party in t·his matter, that all 
their efforts wQUld be concentrated. on endeavouring to maintain the present 
basis 1 Let tb~'m not be disposed t,o forget that up to this stage at any rate-
in the war, India has come off very sa.tisfact.orily. I merely throw out that 
pOl8i~ility, and if that is a possibility, then how can my Honourable frienda 
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ooDlmi~ themaelves to a form of recommendation tliat regardl088 of the natul'<" 
of the only alternatives which Itlight conceivably be acceptable to tile other' 
party, ne.mely, His Majesty's Government, the GoverllDlCut of India .ould 
de&ni~y conoentrate on Be(''Uring a new basis? I said in the other place that 
the question of conBUltation with the HouSe or with Jeadera-it amountil to the 
RaDle thing-must Illlrely depend on the nature of the decision which the Gov. 
emmflnt of India WI\S disposed to adopt. I indicatf,ld there that if the Gov. 

I emment of India were cont.e'Juplating or were faced 
,P.M. with a posaibility of a new type of Ji&bi1it~, or SODlt'· 

t.hmg which went beyond the prinoiples of t.he existing settlement, then t.hen· 
:would undoubtedly be ground for oonsidering whether nt that stage tho I.egisla.' 
ture should not be given an opportunity to express itM ,"jew on HlIl'h a depar. • 
ture or su(:h a new liability. But I tlaid t.hat if the situation were otherwilw~. 
it would not necesso.ri]y follow that a \1sEoful diSCUR8ioD could taJu~ rlM'e apart 
from the Budget Bession. 1 a]80 indicated that t.he Govemmf'nt. of India would 
consider the deairabiJity of puttillg out a statement 8uffi!'iently in advance or 
the Budget discuuions to enable members of the LcgiKlitture to ('onllidor tht' 
implications of the pOOtion before they a('.tually came to deal ",it.h the Budget 
propoea!6. Well, Sir, I do not think that I can UBefull~' a.dd anything to what 
I said in the other place and which is already famHiltr t.o the mover of thiK 
Resolution. I would repeat once more that 1 would ask Honourablc Memlif'lrfl 
opposite to consider very carefully the point which 1 jU8t threw out about t.he' 
potI8ibility that any alternative basis might prove on IlJl examination of the 
facts to be definitely less II8otisfactory to India. than thc lIxi8t~Jlp; bssill. 

Now, Sir. my Honourable friend Pandit Kunzru uddreuro a qUeHtion to 
me regarding the present Lease·Lend arra.ngemellts. Well. Sir, J would strong· 
ly recoDl1p.end that he sbo\1ld read Prellident Rc)()8t,vf'lit'K Fifth Report. to Con· 
gretIS on the subject of the Lend.LeR8e operatioJUl. (I think they aI'(' now in 
America oaJled Lend.Lease instead of Lease·Lend : ] do not. know why. That 
change I believe has been m&!ie.) I have before me only RV ('xtr8.('t from thllt. 
Report and I do not know if I '''ould be jUKtified in rMdlllg IIOme II('nt.oOl'C!K 
from it to the House. But perhaps I might Heicet some hrief ext-me,t /j. Pro"'· 
dent RooKevelt said :-

.. ThORO baai" lend.leull agreement placl' the problum uf th •• ptoaO.,·tiUlll IWtotl(lmMi 
in a realiBtic and appropriate Betting. The agreement pOBtpono final dotanninatiOll 
of the lend.l_ account until the extont of the defenee aid ia known and until tho pro,...,. 
of eventll makes clearer the final tarma and conditionll ond bene6t8 which will be in ti,,,, 
mutual interests of the Iptory na.tiOM, and whicb will prdlnote the flltablilllunent and 
maintenance of world peace. Final I8ttlement hal hem poIItponoo lIinee the eow'Ici of' 
the war may further change the compl'llrion of the illllUO ". 
Further on he 8&YS :-

.. We bave plec:laed our l'08Ourcea without limit to win the war, alld ,It ... pMOO wbi .. ta 
will follow it. We look forward to a period of.lIP.tlrity and libeny, in wbich men may 
freely punue Iiv08 of their choic~, and government8 ",ill achieve polio,", load in, to 'uD 
and UIIOful production and employment. If the promiae of the peace II to 00 tulflfW 
B large volume of production aDd WSde IUDODfl natioM mWlt be renored and I~. 
ThiI trade muet be colidly fouuded on .table elPlhanp relatioDihipa and lit.al prjnciPM 
of commerce. The lend·t.8e _tlement willl'Ollt on a apecifle IUId det&iJftd ~ 
for aohievlng th~ endII ... 

Now, the most important ~xtra.ct. ill perhapl! t.hc ~ which T will now 
read :-

.. AU tho United Nationll are -ang masimUDl oonftftion to war prodlKftioa, In 
t.he light of their IIpOOia1I'011OUroOB. It eaoh oountry d_otee roup!)' the _ frIM! ..... 
ofi .. national production to $he _, then &he ftDancial burden of _I. diArlbu6ed aqua"" 
-0lIl tbe United NationI in aooorda_ with lbeir ablUty to pay. A.IId aldJOIJIfI t.bit 
aMiOIIIJ richeat in r88OUl'OO8 are able to make Iarpr cOI1Wibutiollll. til ... eWm of _r .. _ 
eaoh i. relatively the _e. 8uob a diatributlon of tile 8Daneial ~ of - -_ &ba& 
JIll) _tioa will pow rich fram the _ effort of i.. aU_. (B ... ....,..) The moDe)' oon. 
01 tbe war will f&U BClOCII'diD« to the nile of equality ill -.eriflOll ... ill efFort. ". 

o 
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[Sir Jeremy Raiilnan.] . 
Well, Sir, 1 was glad to see that Honourable Mem~er8 opposite recognized 

the underlying equity of the principles whioh were enunciated by President 
H.oosevelt. And I should say that whatever may be the final position in rega~ 
to the finanoialsettlement between India. and'Jlis Majesty's Government India. 
will QCrtainly not secure less than would be her due under the application of I 

this principle. . But, as I said a little while ago, that. may not be the whole 
story. It may be that India would find.some difficulty about subscribing fully 
to that principle. India. might find that for bel' contribution to the war to be 
eva.lua.ted in accordance with the principle enuncia.ted by President Roosevelt 

• would involve a heavier burden than she ill prepared to contemplate. I said 
at the beginning of my speech that it ill exceedingly difficult and embarrassing 
for me to make a useful contribution to a debate of this kind whilst the I'IUbject 
iii under the consideration of the Government and I must therefore refrain from 
being drawn any further into an indication of the issues at stake. I trust that 
in the light of wha.t I have s!l.id Honourable Members opposite will come to the 
(iOn ~lusion that in the best interests of India. and if they wish to help the Govern-
ment of India. to secure a most satisfactory ultimate allocation of D(~fen('(' 
('hargefl they should not press for the Re~lution as moved. (Applalll~e.) 

'rHE HONOURABLB MR. HOSSAIN IMAM: Mr. President, the speech of 
the· Honourable the Finanne Member was conciliatory but, as i!4 the case with 
t,he Members of the Government of India, always ev~ding the main issue; the 
ii'lRUe whetluw W(l the rcpreRentatives of the Indian people have any right to 
know what is happening in our own house or not? We are strangers. beggars 
and outcasts in our own homeland,. If a.nything is referred to UI!, it will destroy 
t·he whole ba.sis and structure 'of the Gover.nment of India. They can consult 
everybody but t.he representatives of the people have no place in the temple, 
,the sacred temple,,pf the Government of India. I could have understood. Sir, 
if the wording" a new baHi .. be framed" had been changed to flomething which 
could be acceptable to the }'inanoe Member. For the wordlt " framing of the 
now baRiR ,. you might havc said" the elucidation of t,he old basi14". Govern-
ment could have suggested that" a.ny development or agreements entered into 
on now prin1iplcs enunciat.ed thereunder" -any kind of change you might have 
liked. All the Oovernment does not meet us, 1 insist that it is my right to know 
what ill being deeided by the Government which calh~ it.Relf-and 1 Hay it. wrong· . 

. l.v ('alll! jt,lI(llf-thc Government of India. 
Sir, 1. mys"lf ~eali~e t.hat. my Hesolution wa~ not happily worded and t.hat. 

it would have been very eallY fOI' the Honourable the Finance Member to have 
tllrn my Bosnlution in shreds because of the quantum which I hall fixed. I 
)'oa,1ize also that Ollr amendment which has been put in has made the position 
of the Honourable the Finance Member a little diffioult, because 1 fail to under. 
t;tll.ud how you can avoid having a new bo.sill. The old ballis tha.t. the expendi. 
tuTO inourred for the purposes of the defence of India. will he chaTJted to 
I ndie,n revenue8 iR 80 vague that the whole of it is deoondent on elucidatiollil 
andeluci<iatioIll'l used to take place in consulta.tion with the repreSf.'ntativeR of 
His Majesty's Government, the War Office, and a man from our own ffiee. 
Tha.t WILlI the prooedure. Now thiR 8ystem is o.n arbitrary system and en 
I aa.id that 1 want.ed a new basis what 1 meMlt was that it should not be 
looaely worded. There is no check except the General Headquarters, or the 
Briti/lh headqua.rters. think that it ill primarily for lndi&, 80 we should be charg-
ed. There is no method of cheoking it. It mi((ht be, Sir. tha.t you may come to 
the oono1118ion, as an inkling has been given b,. the Honourable the Finance 
Member in the othor p1a~. that the cost of the General Headquarters is to be 
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'bome in tho ratio of 60: 50. We are appreheniive that that is going to be the 
basis for the future settlement of the expenditore: that expeoditul'fl in India 
. .,hould be debited 50: 50 to HisM6jestY'B Government and the Government 
of India.. I for one, Sir, (!ould not concede it becaUIlO it would p1a.ce too heavy 
a burden on the shoulders ofIndia.. ,. We all, Sir, accept the principle enunoiated 
by Preaidtmt Roosevelt; as it is just.. But is it wrong that we should aak that 
when you give effect to that principle you should allow me to come into your 
company! Would the heaveD.s fall if we are called in, If,the Qovemmt!IDt 
of India-whioh now predomina.ntly oonsists of Indian Members-can be 
oonsulted, why not wo! I don't think we are asking for muoh. The right veets 
with the Government of India. 1/ you aN Btill 60 much utranged jrfnA CAe 
people aM 80 a/mid 0/ tJ86OCiatiflf/ with the real rtprematatitIU 0/ Ute people, Qoi. 
,MJp YO'U. TItoI. it aU 1 can "y. 

. Sir, let me tell y.ou bow we are kept unintorm~ of what happens. Even 
.at the time of this Resolution the Honourable the Finance Member did not care 
to give us any inkling of the probable cost of the war. I am only asking for thia 
year's revised figures. You fr •• ned your budget in January, 19'2 when 
Rangoon had not faJlellllond when the whole of Burma had yet to be Cought out. 
1 do not know WllothPJ' it did oontemplate the Call of the Dutoh East Indies or 
not, but I do not think it had been drawn with the foresight and the knowJedgeo 
that Burma wouM have fallon and tJu~ enemy will be knooking right at our 
·doors. We have the authority of tho Publio Aocounts Committee fur _ying 
t.hat it was th~ dclibcrllot(' decision of the Legislature or oC the Finanoo Depart,. 
ment that onl.Y thO/I(! llxponditlU'C8 which had been incurred or whioh were in 
t,rain fut' being illClll'ml wore incorporated in the budget and I think that prine 
(lipJe bas been foJlowM in this instance too. Was it not right and just that 
when the ('..antral Legislature was in session we should get 80me sort of indica· 
tion that the budget is p;oing toO be excoodod by 80 muoh. I do not want 8 final 
figure. I agree tliat YOll oalmot give us a full and oqmpiete picture. 

THB HONOUIUBLJil SIB JEREMY RAIBMAN: Is the Honourable Mem. 
ber complaininll thut. we have not presented a suppJemelltary budget t I 
must point out.to him that DO Government oan prCIcnt acoountB of ita expendi. 
ture without also gainS( into the revenue side. 

THB HONOURABLB MB. HOSSAIN IMAM: We are prepared to be taxed' 
When we want respol1Hibility we are prepared to take tho Jiability. 

Tn HONOURABLE SIR JEREMY RAISMAN': I am glad to hear t.hat. 
TuB HONOURABLE MB. HOSSAIN IMAM: But you refuse 118 tJt.e rightll 

nnd you cannot H8ddle us ~'ith the Iiabilitiee. 
Sir, I regret t~n.t even the actual expenditure b~ught to our accounts for 

UIlI year 194142 has noi been indicated. It i8 & faot that reviaed eBtimat.ee &I'C'I 
excooded in actuals. We have not. been told what Wall the actual (',xpenditutf! 
on Defence in the last oompJeted year. The policy of douiaJ to cllomiee of 
facilities is being acted upon where ~e Legialature .. conoomed. We are 
denied everything. 

Tn HONOUBABLE SIR JEREMY RAlSHAN: I would like to point oat 
that I myself do not yet know what are the final ftguree of actual oxpenditure 
for the year 194)·42. 

To HONOURABLlC MR. HOSSAIN IMAM: Sir, in any LeKialature, after 
lIuch a catastrophe all hat befallen Burma the Legislature would havo been told 
the war position and t,he military position, but in India we ooaJd not bav., eYal 
a secret session and w~ do ilot know our poRtion .if.".."" Burma. When I "'y, 
Sir, that we I\re dOllied evoJ'ythi~ I have chapt-er aDd vone for it. Yc*torday, 
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[Mr. Houam Imam.] . .. 
Sir, in the speech of our Honourable colleague Sir J. P. Srivast&\ta and in tha.t 
of tbe Leader of the House, we were a.sked to come with some ternlS of a.gree. 
ment among ourselves and we were t.<>ld that then wo would get whatever we 
asked for. ,But today when we unitedly a.sk, when two sections of the Hou8&, 
ask that we should be a.ssociated over this matter, you deny us this. How are 
we to believe you that what you say has got real intention and real backing ? 

Sir, I WI's alsq intending to ask a question about the Lease·Lend agreement: 
but that has already been asked by Pandit Kunzru, ano the Honourable thE' 
Finance Member has elucidated the point. But I should like to know one thing 
about our agreement with His Majesty's Government. Whatever we get f~m . 
HM Majesty's Government in the shape of equipment and Air Force materials, 
is it a free gift or is it subject to t,he condition that after the temlination of the 
war it will also be brought into a.ccount, or that the proceeds from its disposal 
may be 1,a.ken by His Ma.jesty's Government? That is, Sir, a minor question. 
But it would indicate the intentions of His Majesry's Government. I, Sir, fOl' 
one have not been able to understa.nd how a revision would open the flood gates, 
and an eluoidation would keep them closed. If you remain on the old basis, 
" primarily for the defence of India", it does not differentiate between the 
defonoe of India in the Imperial interest and the Allied interests; and in tht' 
intercsts of Indio. alone. That point has to be elucidated, and you cannot 
escape rpsponsibility for coming to some sort of arrangement as far as this 
aspeot is concerned; because this question did not riS(1 up when this agreement, 

• was entered into. The demand of tlus House, Sir, differs, and materially 
differs, from the promise which has been ma.de by the Honourable the }inance 
Member. The Honourable the Finance Member contemplates that if and when 
a change is made in the present Agreement, then the House may be oOllsulted, 
should be oOllsulted.. What I say is that this agreement iSllot Imitable enough. 
It is not tJlat it is not in the interests of India, but it docs not suit the present 
conditionll. A fresh agreement ill required not to favour India but to be in 
oonsonance with the condition of things. And when wo are t,old t.hat if we 
reopen (lisc\1ssion His Majesty's GovenlDlcut will make heavy demands, my 
reply is that the Government of India can either agree to it or diAagroo with it. 
If it has allY locus 8tandi, if it has any position, it can as easily disagree with it : 
but if it is a subservient government, a government under orde\:s, no amount of 
evasion will froe you from the burden t,hat might be thrown on you by His 
Majp.sty's Gov(lrnment. Either you have an equal existenoe--

THE H.oNoLaABI.E SIR .TEREMY RAISMAN: There is no question of 
lIubservieJwe in this matter. This is purely a ma.tter· under discussion as an 
equitable arrangement. Wha.t I suggested to my Honourable friend waa that 
he might think that no other possible equitable arrangement might exist. I 
did not say iha.t that waH the case: but I merely threw out th(\ possibility. 

THlII HO:NOURABLB MR. HOSSAIN IMAM: May I, Sir, sa.y that even for 
thtl decision that this agreement as it existA cloes not require any change and 
it requires simple elucidation, you oa.n easily cOJUIllIt t.lw represent~tive8 of the 
Partil'll, My appeal to the Government is not to be afraid of the Legislature, 
and not to regard lll'1 as Harljans and untouchaHes. Two people can play at 
that game. If you fool so, we too can have the same feeling. And in thesr days 
of total war you know the consequences of this' attit\l.de~ The responsibility 
will be yours for ihrowing t·he people into the arms of encmiCil which may not 
be favourable to you. In t,he end I ask the Oovt.'mment to reconsider its posi. 
tion. Our demand is not unrea.sonable. It does not hind you to any thing-
except that. it does make you listen and lay your cards. If you are not pre. 
pared even to listen, J t·hink it will hE' llKeIMR toO C'ont.inne the farC'(\ of having 
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the m~tings of th~ Central Legialature. You had better suspend it &8) 011 have 
dOlle . In the PrOVInces. H yon have got no provision in the Government of 
India Act I would appeal to the Government of India at least to save the tt.z. 
payers' money j and a.bolish these Legislatures rather than keep up the faroe 
of~ying on consultation when they do not mean to have anything to do with 
tho Legislatures: Government oan easily dispose of the eleven Indian Members, 
too. They ca.n carryon with an I.e.e. executive as the Provinoial Govern. 
ments have been oarrying on without the association of the Legialature in all 
efficient manner. 

Sir, I regret that I do not see my way to withdraw my Resoilltion. 
THE HONOURABLE THE PRESIDENT: The Resolution, as amended, 

reads thllR :-
II WhOl'e&S the war haa now oome to India and iN defence from ::II~ ....... ion II 

primarily the duty of HiB Majesty's Government, wh_ the war in II AD-w.I 
part of the world strategy of the Allied Powers, and wb .... the fbwIolal oapacity oflndla 
is very slender, this Couneil recommends to the Governor General in OouDOil that for the 
present agreement for the apportionment of _r expenditure between Hill MaJ-l'. 
Qovetlllll"JDt and the Governilll'nt, of Tnrlia. a new buis be framed in oollJUlta~on with the 
reprelrentatives of the parties in the Central Legislature". 

Qllestion put: the Council divided :-

Yes ll. 
Ataullah Khan Tarar, Hon. Chaudhri. 
Chettiyar, Honourable Mr. Ohi<iamharRrn. 
Dalal, Honourable Mr. H. N. 
Dae, Honourable Mr. N. K. 
Ha.&in Imam, Honourable Hr. 
Kunzru Honourable Pandit Hirday Nath. 
Mahtha: Honourable Rai Bahadur Sri 

Narain. 

Muhamrnad Husain, Honourable Haji 
8yed. 

Ram Saran Du, Honourable Rai 
Bahadur La\&. 

Sapnt, Honourable Mr. P. N. 
Sinha, Honourable Kumar Nrlpondra 

Narayan. 

NOES-22. 

Chara.njit Singh, Honourable Raja. I 
Das, Honourable Rai Bahadur Satyendra I 

Kumar. 
Gbosal, Honollrable Sir JOIID8. 
Haddow, Honourable Mr. R. R. 
HiBsamuddin Bahadur, Honourable Lt.· 

Col. Sir. 
Hartley, General the Honourable Sir Alan. 
Jones, Honourable Mr. C •. E. . 
KhurBhid Ali Khan, Honourable 

Nawabmda. -
fAI, HonollralS1e Mr. Shavax A. 
Lloyd, Honourable Sir Alan. 
MeDon, Honourable Sir Ramunni. 
Muhammad Ultln&n, Honourable Khan 

Bahadur Sir. 
The l'tlotion was lH'gati\"l\4l. 

Mukherjee, Honourable Sir Sat)'a 
Charan. 

Nihal Singh, Honourable Sirdar. 
Ogilvie, Honourable Mr. 0.11&01. G. 
Pai, Honourable Hr. A. V. 
Parker, Honourable Hr. B. H. 
Patro,IIoDourMIe Sir A. P. 
Prior. Honourable Mr. H. O. 
Hoy, BlD1CI1'&ble Mr. S. N. 
&vbha I!iIIP. lIboourable 8atdar 

Babadur. 
Srivastava, Honourable Sir J waIa 

Prasad. 

The COlUlcii then adjourned till Eleven of the Clock on l\{onday, the 28th 
Sept.ember, 1942. 




